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THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please ascertain what the
issue is now. Please ascertain what the status is now. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, he has been arrested. ...(Interruptions)...
SHRI B.K. HARIPRASAD: It is breach of privilege. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): We will examine it.
...(Interruptions)... We will examine it, Jairam Ramesh ji. ...(Interruptions)... Now, Prof.
Ram Gopa Yadav.

. M MUTA Aled: W), ¥ TH o & S8 <A (aE)..

SHRI RAVI PRAKASH VERMA (Uttar Pradesh): Sir, the House has to be in order

first. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The House is in order.
...(Interruptions)... We can hear him. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, we want to listen to our leader.
..(Interruptions)... TR =1 &I dla & T O & o9 99T fAar g1 ...(aaem)...

Please bring the House to order. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): If there is breach of
privilege, we will examine it and we will take appropriate action. ...(Interruptions)...
A senior Member is about to speak. Kindly extend him the courtesy. ...(Interruptions)...
We will examine it. ...(Interruptions)...

SHRI JAIRAM RAMESH: For Ram Gopa Yadav ji, we are keeping quiet.

...(Interruptions)...
GOVERNMENT BILLS

The National Commission for Indian System of Medicine Bill, 2019
and
The National Commission for Homoeopathy Bill, 2019 — Contd.*

ol Y MU Aed (SR U)X, B8R 9l & ol $had 8 e &1 a# Y
2, el B89 39 fid W 9o & v e 6 &1 9uy @ifev orl sdfere sy
gl PV SAGT TBA & QITTQ |

*Continued from 17 March, 2020.
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g, d 9 el aRwm W R s9H 9$ @I include BINTTT | .. (EEm ). .

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please conclude, Prof.
Yadav.

o I MU e W), § e e § @ wR el g
IR A ST ger ¥, G R, 9 ¥ wft g% sad € f5 s var e @ oen
e sarsT g9 ARl Bl W), Ul @Iy T A8l ATl Agde |, FAM &arsdl
9 WA BY AKRAl Pl ST&T B BT B Al fBAr A1l A S Ul €, gl 9gd
RG] THIC B Dl AMAeIHAT 2| Ugdl Ioidel 8 9, S9dl Aol &I, e Bl

THAT U BT AT, AV S dd 39 U Bl e b1 |@HIH gl e, a9
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ARGy, vl 7 W ?l @d B e g1 R enft W el & Sidex
A PO Pell, A I FE Bl b $HH scientific validation TET 21§ SR g=rdTE
o GEal g b ou sHe GRY HH W PH Ig Al PR @ © b I® N
faear €, zaar ff Th HHTE T R A 3O Wt WY 8| TR 3w der B,
A AN BT agd AW Al | s9d A1 B A H g W bl dsdl § (b gdadT
scientific validation &R &1 Nl & BIg HM el fbal T gl 89 dAFi 7 SRl
d IR-AR YOI 2| ..(F9F Bt 6. 9P scientific validation R & FRAT I®
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g7 MU 39T scientific validation PRATST IR SR Pl AT SalTol Sl & I
B PINY, Rifs IS RUarell § Ta & Siaed & SN g &1 R
ATEH! STl 81 PRAT Fhdl 8| PO AWl H BRI IMET € AR FO AW
d omgde ff IEErT g1 oMU g AEt W odle &1 SEwR fawn ¥, 39 forg
3MIhT IgA-9gd  &=IdTa |

DR. AMAR PATNAIK (Odisha): Sir, as hon. Members have already submitted,
this Bill has come out of a recommendation made by the Vice-Chairman, NITI Aayog
in 2016. Replying to the queries put by the Committee, the Ministry had replied this.
The question was: Why was it ineffective and why do you want to repeal the old
Bill? The reply was that there was absence of effective provisions in the IMCC Act,
relating to the constitution of council, membership, to have transparent selection of
members and their tenure, no provision in the Act for taking action against colleges
for non-compliance of standards, so on and so forth. Similarly, to another question
they replied this. The question was: Why was it not effective? The reply was that
there was lack of effective provisions in the Act to address the issues relating to
membership, conditions for removal of members and president in the case of non-
performance or otherwise, etc. Basically, the answer given was that the problem was
structural in nature, that if the structural organisation of the Indian system of medicine
is achieved, then the entire propagation and use of the Indian system of medicines
by the citizens and people of this country would take place. Now, as we know, the
new Bill, which has come up, largely addresses the structural issues in terms of
increasing the number of members, three experts, etc. Several issues have been
discussed by the hon. Members. But the basic question, which Prof. Ram Gopa Yadav
just mentioned, is, why haven't or why hasn't it taken off? Whereas many of these
practices and many of these medicines started in this country, why has it not taken
off? To my mind, the most important thing is research. The lack of research in these
branches of medicine has resulted in people not having enough confidence to adopt
these medicines. Now, if you look at the objective of the National Institute for Indian
System of Medicines, | find that there is an objective which says adoption of latest
medical research but there is nothing after that in the Bill about research, conducting
research, what kind of research to be carried out, whether the research has to be
published, what kind of publication has to be done, what kind of scientific research
would be done. Now, | would give you a suggestion, Sir. In Allopathy or in the clinica
trials, what they follow largely all over the world is something called as randomized
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control trials which has been now taken to different subjects. In the Indian system
of medicine or in Homeopathy, no such approach, no such methodology is prescribed.
Nowhere has it been captured. The people are unaware of it with the result that there
is no confidence to adopt the practices. Unfortunately, the Bill does not address any
such concern and there is nothing mentioned about research per se as to how to
conduct a research, what the process would be.

The second point why it has not taken off, to my mind, is promotion. The
promotion of Indian system of medicine and Homeopathy has not had backing of the
Government at al. Even if there was a Bill, the allocations have not been much. It
is only in the recent times and only in a few States that this has taken off whereas
the kind of promotion that has been available to the allopathic branch of medicine,
the so-called modern system of medicine, has not taken place. | think we have a lot
to do in case of promotion.

Regarding the joint responsibility of the governing bodies and institutions to
remove the misconceptions of people, nothing has been done about that. The
information and education communication which could be provided free to people has
not taken place. Various research bodies could be actually tagged together and jointly
they could think about developing new research methodologies in these branches,
it has not taken off. Health camps, which you find all the time, the so-called modern
system of medicine, organizing that does not place. It is only rarely. We do not have
T.V. shows. For example, as hon. Member, Prof. Ram Gopal Yadav was talking about,
we do not have a first line of treatment except for Allopathy. We do not have any
first line of treatment in the Indian system of medicine of Homeopathy. The same is
to be developed, and | am not saying there is no potential. There is a lot of potentia
but develop research and scientific research, — | am not saying the process that is
being adopted in Allopathy but you develop your own research methodology, your
own research design and model — and then give it to the world. Now, unless that
is done, an epidemiological kind of findings are there, we cannot have the first line
of defence against diseases and epidemics. And if that happens, then, this kind of
Indian system of medicine can actualy take off. We do not have motivation. We have
hospitals but they are not being monitored.

Now, another point, which is lacking in the Bill, is about the penalty. What is
the penalty against quacks? What is the penalty against medical practitioners who
are not registered and still practising? That is not mentioned.
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The next point, which | would like to mention, is about the appellate tribunal.
The Government of India itself forms the committee, decides everything and also
decides on the complaints. This is actually not a very happy situation. The States
representatives from the State Medical Councils do not find representation in the Central
councils.

The last point, which | want to say again, Sir, is this. If you remember, my maiden
speech in this House was on the Budget of the AYUSH Ministry when | had said
that the philosophical underpinnings of all these four branches are completely
different. It is not just different from Allopathy but it is different amongst the branches
themselves. So, to club together three of the branches and only separate Homeopathy
out, probably, would not give the final results that is expected. Thank you so much,
Sr.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Thank you for adhering
to your time. Now, Shrimati Kahkashan Perween.

A FEwer WRAF (f[deR): #@Ied, # ‘The National Commission for Indian System
of Medicine Bill, 2019’ 3R ‘The Nationa Commission for Homoeopathy Bill, 2019 &
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JET &, dife <l @ 399 deR fhar ST 9¢, g9d ufd o fhar S dé |
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A8IGY, &l d® SHd dolc B 10 7, § S (M USAID ol HI a1 A
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‘The Mational Commission for Indian System we () 08 808 eifal ot
The Mational Commission for Homoeopathy Bill. 3! of Medicine Bill, 2009
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L - T S e s T IR L T
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fTransliteration in Urdu Script.
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DR. BANDA PRAKASH (Telangana): Mr. Vice-Chairman, Sir, | rise to support the
National Commission for Indian System of Medicine Bill and the National Commission
for Homoeopathy Bill. At the same time, there are so many limitations in the Bill. The
Standing Committee chaired by Prof. Ram Gopal Yadav has made several
recommendations. But, somehow, major recommendations are missing from the Bill. |
would like to request the hon. Minister to please explain before going for the approval
of the Bill as to how many recommendations have been considered; how many
recommendations are included in the Bill; how many recommendations you have
rejected and what are the reasons for that also. Sir, particularly, with regard to
representation of the States, there should be more representation for the States. The
representation of doctors is aso only three in number. That should be increased to
double in number because they are professionals and they can give valuable advice

to the Government.

Another point is this. Sir, | want to bring it to the notice that here the Appellate
Authority is only the Central Government. Instead of Central Government, the
Appellate Authority should be an independent body so that they can function in a

good manner.

Sir, another point is regarding the Advisory Council. There is no representation
for the State medical colleges. | would request the hon. Minister to please consider
the State medical colleges to be included in this Bill. Somehow, Yoga and Naturopathy
are missing in this Bill. The Bill comes in the wake of rising demand to regulate the
different traditional systems of medicine such as Ayurveda, Homeopathy, Unani,
Siddha, Naturopathy and Yoga. The Bill, designed by the NITI Aayog, is modeled
on the National Medica Commission Bill, 2017 and Naturopathy and Yoga should aso
be included. Why it is disappeared in the Bill, we do not know. The Parliamentary
Committee has sought the inclusion of Yoga and Naturopathy in the National
Commission for Indian System of Medicine Bill, stating these age-old practices with
focus on holistic hedlth are an integral part of Indian culture and the AYUSH system.
The Committee also recommended that a Board of Yoga and Naturopathy be congtituted
under Clause 18 in the Bill. Currently, there is no centra regulatory body for registration
of Yoga and Naturopathy practitioners and standardization and recognition of 70
different courses of Yoga and Naturopathy. Almost 44 medical colleges affiliated to
UGC, recognised universities offer Bachelor of Naturopathy and Yoga Science.
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Registered as Yoga and Naturopathy medical practitioners in 15 States and Union
Territories, there are over 10,000 students. Despite several representations from the
organisations, the reasons not known, Yoga and Naturopathy are kept outside this
Bill. Bachelor of Naturopathy and Yoga Sciences is a Medical Degree representing
Yoga and Naturopathy system of medicine of the country, a fact which has been
acknowledged and reiterated by the Ministry of AYUSH, Government of India in
response to questions raised by hon. Members of Parliament on several occasions.
Central Council of Indian Medicine, the current regulatory body covering Ayurveda,
Unani, Siddha systems of Medicine, has on several occasions passed resolutions to
bring Yoga and Naturopathy system of medicine under its purview. Fifteen States and
Union Territories in the country are even conducting the programmes. In Naturopathy
also, they are conducting post-graduate degree programmes in this country. Several
universities are conducting this programme. The Government of India through an
Executive Order tasked the work of Central Registration for Bachelor of Yoga and
Natural Sciences medical graduates in 2017 to Central Council for Research in Yoga
and Naturopathy, an autonomous body under the Ministry of AYUSH. Yoga and
Naturopathy has been an integral part of the Indian system of medicinal science since
1970. The Central Council for Research and Yoga, Naturopathy, was earlier under the
Ministry of Hedlth and Family Welfare and is now under the Ministry of AYUSH. Since
1989, India amalgamated Yoga with Naturopathy to develop a perfect blend of drugless,
mind-body medicine and proven lifestyle intervention ...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please conclude.

DR. BANDA PRAKASH: ...by developing the medical education system through
the first two colleges, which have been grown to 44 colleges in Yoga and Naturopathy.
Our country propagates Yoga the most. It seems that our hon. Prime Minister is an
international brand ambassador for Yoga. So, why is the Government excluding Yoga
and Naturopathy from this Bill? | request the hon. Minister to answer this. At the
same time, so many people in the rural areas, without any degree, without any
qualification, are practising Yoga, Naturopathy and AYUSH medicine. A number of
times, the people affected with Jaundice take medicinal leaves from the rural areas.
Even there are so many doctors, bonesetters and others, who resolve al their medical
problems. | request that any training for three-four months should be given to them
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by doctors, RMP or PMP, and trained in this medicine and be given some certificate
programme in that course.

THE VICE CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Shri Somaprasad.
...(Interruptions)... Time is over. ...(Interruptions)...

DR. BANDA PRAKASH: Sir, last point....(Interruptions)... Sir, my last point.
...(Interruptions)...*

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Shri Somaprasad, please
speak. ...(Interruptions)... Not going on record. Shri Somaprasad, please continue. Your
clock is ticking.

SHRI K. SOMAPRASAD (Keraa): Sir, the modern medicine and the system of
Indian medicine, especialy, Ayurveda are two different streams of knowledge. Ayurveda
is the oldest and comprehensive system of medicine being practised in India since
ages. India has a very long history and a strong base of traditional medicine like
Ayurveda. The strength of Ayurveda and other Indian system of medicine lies in their
three-fold holistic approach of prevention of diseases, promotion of health and care
of disease. Ayurveda could make a sufficient impact in the context of preventive
medicine. Ayurveda gives utmost importance to the patient’s safety during the
treatment through rational use of medicines. Hopefully, even though it is not sufficient,
in recent period, there are severa research activities which are going on in the Indian
system of medicines. But, the existing laws related to the various aspects of Indian
system of medicine are not sufficient to meet various challenges that are being faced
now. It is true that it is high time to enact a comprehensive law covering each and
every aspect of education, research, practice, production of medicine, medical ethics,
etc. The new legislation which we are enacting now is not comprehensive. But, it
touches major issues related to Indian system of medicine. When we think about Indian
system of medicine, we should not forget Naturopathy and Yoga. The Bill is silent
about Naturopathy and Yoga. Yoga and Naturopathy are part and parcel of Indian
system of medicine. Their demand is that these branches should be included in this
Bill. It is their longstanding demand. That is a genuine demand. | would like to know
about the intention of the Government. At present, in India, there are eight lakh
medical practitioners who are working. Out of it, 55 per cent are ayurvedic doctors.

*Not recorded.
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484 |1SM colleges are spread across the 26 States in our country. The ayurvedic doctors
are doing a commendable job in providing first line of treatment, especialy, in rural
areas. It is good that adequate representation has been given to them in this Bill.
But, when we go through the Clauses, still there are certain defects which should
be removed. Sub-Clause (7) of Clause 6 says, “The Chairperson or a Member, ceasing
to hold office as such, shall not accept, for a period of two years from the date of
demitting such office, any employment, in any capacity, including a consultant or an
expert in any private medical institution of Indian system of medicine.” ...(Time bell
ring)... Sir, I need one more minute. The next sub-Clause 8 says, “Nothing in sub-
section 7 shall prevent the Central Government from permitting the Chairperson or
a Member to accept any employment in any capacity, including as a consultant or
an expert, in any private medical institution.” When sub-Clause (8) is in operation,
then, what is the use of sub-Clause (7)? Knowingly, the Government is permitting
malpractices and corruption. The gates are widely opened. The Chairman and members,
al of them are nominated and they are all good boys of the Government. There will
be no hurdle to get permission from the Central Government. What will be the net
result? There is every chance for members to become the representatives of private
medical colleges. There is every possibility not only for corruption but also for
favouritism. Sir, like that... ...(Time bell rings)... there is another sub-Clause. Sir, | need
one more minute. The duties of the Medical Assessment and Rating Board is explained
in Clause 28. One of the major duties is to carry out inspections of medica institutions
for assessing and rating such institutions in accordance with the regulations made
under this Act. Who will conduct this assessment? As per the proviso, for and on
behalf of the Autonomous Board, some private agency, a third party will do this job.
The inspection and assessment will be outsourced. What would be the final outcome?
We have the bitter experience of Indian Medical Council. If this duty is outsourced,
the malpractice and bribery would become part and parcel of the assessment. | strongly
oppose this proviso. It should be deleted.

SHRI P WILSON (Tamil Nadu): Mr. Vice Chairman, Sir, DMK is opposing this
Bill and requesting to send this Bill to a Select Committee. Sir, both the Bills are
verbatim-same and are a mirror image. Sir, | find serious infirmities in this Bill. Clause
3 of the Bill takes away the participation of the professionals through Councils and
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whoever was there in the decision-making process in the earlier Acts. Earlier, about
40 per cent of the professionals were there in the Council. Now this Council is renamed
as a Commission. Now, it is going to be manned by the bureaucrats. The professionals
who have put their heart, soul and life in fifty years of this Council, are now going
to be hijacked by the bureaucrats. The professionals are going to be miniscule in
number. The bureaucrats are going to kill the democratic system of professionals
manning their own body. Sir, these bureaucrats, who are going to be the outsiders,
can they man this professional body? So, we would request the Minister to please
restore the Council with elected professionals, and let the professionals to man this
Council. Sir, the new Bill tries to divide the society. Sir, Clause 4 (4)(a) and Clause
5 (1)(d) are trying to create a barrier among the persons who are going to be selected
as a part-time professors as well as in the Select Committee. The persons who know
Sanskrit language only for part-time professors and to be in Selection Committee, are
going to be selected. Sir, why language is a barrier there? If so, why don't you make
Tamil as one of the languages? Now, we are putting a person knowing Sanskrit in
high pedestal to be selected than the persons knowing other languages. Therefore,
Sir, this Clause 4 (4)(a) and Clause 5 (1)(d) are highly discriminatory, violative of Article
14 and violative of Article 16 of the Constitution. Sir, equality before law should be
applied and equal opportunity should be given to al of them, that is what Article
16 says. Now, | do not know as to why you include Sanskrit language as a qualification
to the post of part-time lecture and member of Select Committee. Therefore, there is
a discrimination between the person who knows Sanskrit language and who do not
know Sanskrit. Sir, Siddha is a unique system of medicine in Tamil Nadu. It can be
traced back to the Siddhar period. The Siddhas have written this in Tamil language.
So, why did you leave Tamil language while selecting persons who are well familiar
with Siddha? Sir, one more important thing is that the Bill tries to discriminate Yoga
and Naturopathy. Sir, our former Prime Minister, Shri Atal Bihari Vajpayee, he floated
AYUSH and he recognized Naturopathy and Yoga as one of the systems of medicine.
It was there for about seventy years. Now, fifteen States in India regulate Yoga and
Naturopathy through their executive orders. When the draft Bill was introduced by
the NITI Aayog, it has clearly recommended for Yoga and Naturopathy. Now, when
the Bill is introduced Yoga and Naturopathy are deleted. Sir, the Standing Committee
recommended for inclusion of Yoga and Naturopathy. Yoga is taken to the whole world,

as my previous speaker said, by the Prime Minister. Why are you forgetting Yoga
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and Naturopathy? In Naturopathy, you can see natural way of healing. Yoga therapy,
acupuncture, acupressure, magnetic therapy, mud therapy and hydro therapy, these
all are the methods of curing the disease. ...(Time bell rings)... Now, you want to leave
Yoga and Naturopathy. Sir, | would say that nearly 1,000 professionas are there,
42 colleges are there in India and ten colleges are there in Tamil Nadu imparting

education on Yoga and Naturopathy.

Why do you have this NEET and NEXT examinations, and, NEET again, in the
Post graduate course also? Sir, a uniform system of school education is not available
throughout India. Every State has got their own system of education. Therefore, where
is the question of having a level-playing field? This common NEET examination is
going to cause a disaster. It has already caused disaster so far as the MBBS admission
is concerned. Sir, | would say this common NEET is not at all required because each
State has their own system of education. Sir, so far as the NEXT examination is
concerned, why do you have another final examination when they have aready passed
the final exams, when the university has conducted the examination and given a
degree? Why do you have another examination again in the form of NEXT? Sir, so
far as the Post Graduate admission is concerned, you have the marks, you have the
grades, why do you have another examination for Post Graduation? Therefore, Sir,
| would request that let the 2 bills be sent to a Select Committee. You are trying to
divide the people using language and caste. Please do not do it. Thank you, Sir.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Thank you Mr. Vice Chairman,
Sir, for giving me this opportunity. This Bill would bring two important reforms. Firstly,
it enables transparency and accountability and secondly it creates further trust on
the Indian Medical Sciences. Sir, this Bill, if adopted, would establish two National
Commissions, and these two Commissions, to promote the availability of affordable
healthcare services and to streamline the functions related to academic standards,
evaluation, assessment, and accreditation of educational institutions. Therefore, it is
very important, and |, on behalf of my Party, stand to support this Bill. Sir, this Bill
addresses two bottlenecks in the functioning of the present Council. This Bill also
addresses the issue of supply of doctors as it promotes equity by ensuring adequate
supply of quality medical professionals, and secondly, enforces high ethical standards.
Sir, | have a few suggestions to be made to the hon. Minister. Many Members in
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the House, particularly from the Opposition side, have raised the issue of non
inclusion of Yoga and Naturopathy, and, in fact, 115th Report of the Departmental-
related Parliamentary Standing Committee on Health and Family Welfare has specifically
stated that these two are important, and they are to be included in this Bill. However,
they are excluded. It is very unfortunate, and | request the hon. Minister to include
these two aso in the Bill. Sir, if Yoga and Naturopathy are left unregulated, then, the
system of medicine cannot have uniform professional standards and accreditation
process. Therefore, posing an impediment is not at par with the other Indian Systems,
such as Ayurveda, Homoeopathy, and Unani, Sir.

Sir, | draw your attention to Clause 11, Sub-Clause 2(C) of the NCISM Bill which
says, ‘This may result in disproportionate representation of various branches, what
have been referred to in the Bill.” Sir, therefore, instead of State-wise representation,
the State-wise representation may be converted into subject-wise representation from
each of the State so that each branch of medicine is proportionately represented from
that State or Union Territory.

Lastly, there is a need to address quackery most effectively. | draw your attention
to Clause 33, Sub Clause 1 of NCISM which dilutes the entire system that is being
created. Your attention is drawn to Clause 33. | am reading in verbatim. “No person,
other than a person, who is enrolled in the State Register or the National Register,
as the case may be, shall practice.”” Now, there is a proviso to that. In the proviso,
it is stated: “ Provided that the Commission may permit a qualified person to practice
in Indian System of Medicine without qualifying the National Exit Test, in such
circumstances, for such period, as may be specified by Regulations.” This dilutes the
very objective of the provision. |, therefore, draw the attention of the hon. Minister
to plug this loophole and we stand to support this Bill. Thank you very much.

1. Uiyl BrEdl (SR U=wl): AT SUFHE WEIed, TS I8l sfeud R
3 WS ik gRitell & dev # S 31 faee uxga fey v & § S0
qHdT BT P U auds wwer ufded © 8T gl oMl Rt W sAR WG
gaaRll J der, WL IM U AGT S A, 3R UeAdd Sif 7 SR | g M
g gl 7 W T 9 B MEwdasar W WR e fe afs Red, promotion
3R standardization, I STHLM, TR 3R AMGIGHIOT & TAT BT AT d8d% &
A B9 39 AN B UWEl &1 9 I WHhd @l 394 concerns fepd Sfaa 9,
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I Sl U effective mechanism @1f2q o, a8 ol d& Iude T8l ATl TR
T 3 fdcll & 999 ¥ 39 UBR Bl Th U9l SUBRY g9 &1 TN fhar g,
S gR1 89 R¥d, standardization 3R 91 dfSil &1 ST wRAfUd &Y AT | 39
# Ue SR 91d Ig dEql AW b €W YE 919 B € b SIS gl SArawgehdl
w1 &7 SuwWEe #eled, § del Ag 6 Saan @ fqemll § ik 44
TE <@l £ o ufafea ok Sl § a8 Wy § i oMy Soeretol @ paradigm
geol SIfSTY, U1k @I paradigm 95 AT &1 AdhS des dR & 91 oI &l MRS
& U YSH §9 [, UleR paradigm IRIU I RIHE EIHR MRS el TATI 37T
I & pHgeded R AR & &3 § <, a1 ufes <@ 9 s wf
) @ ¥ fe afs g9 S branch of knowledge § 9% WIARR §9-1 AR,
dl S 3MR®T & Food and Drug Administration (FDA) & — @I &8 S 3M9-
U UgdT W S@ o SMU| WReg, Af g9 paradigm shift R <, @ 98 paradigm
shift alternative sources of medicine 2, T Rl ok SMYdE oM &, D
U I8 AR B, e g smuR € 91 fafbod ugfoal @ st w1 afe gwd
SHH ST Bl WEl & ¥ Wfud &) forn, @ 8H 80 ¥ 90 URRId WA H S
Sl B Ewed el usHl, S 9 ' g8 $9 gl W od g

R e g @ W% &9F T SRE A & fed wme § R
§eTF s 3R S Rived @1 Ha Ul ofem &1 <Ray, et o ffdee
gl €, 9 |9 fafeer [a=9m €1 o S gfey 6 @l @R 8, a1 sda
3R R FIM? MR IFD iy IM T8l &, d 98 WY Tl MR I Iy I
B ST, O SW S I B AT § S| W, 9 I T B by name itself,
IRAE MY H1 fag 1 yet w VA ff oiwfai Suder € S oMy & Wt
IR ¥add & fU Iuygad € iR uwrdl §1 SHifelg oMU oxd fd @l S western
medicinal thoughts €, 9 I8 doi¥ & 981 &xd & general immunity & de™ &
fay S99 o R multi-vitamins and multi-minerals <7 & 989 $9 ©1 81 <@
Mt g € & R uaR virus and immunology related @R 9g I8 €, 3R EH
S UWEl & W YW UG, A QAT I8 AR B A9, A & WRE0 AR e
7 Th gl A ™ @R Fdhal B

3 H UH SR g Pl AR fF 9gd A @ Ig bed o b AEd, w4
G e | aEfefhe &7 9 39 AN B M AT aifev| 3| fed arEfefhe
Py, STAYEIE HEIGA? $hdcl 40-50 AT USS Pl & d d1d & S IE Hal oidl
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o b I8 Po-Uci WHR FAT Plg TSl BT &7 HIUIA, MG, HSIRE @3,
MY 941, Te-Ts AISFEE Wil ISl 50 Wi & 3fex ' R AE Fed @
Rerfar & am 7w € f& go back to herbal medicine. wTE, A d9 |el off A1 3@
|El g2 89 o 99 W 98 9, ol |l 98 € MU 98 Y ©| 9 I Pl
I BH fIsg @l WHR HRAM Bl AEIIHAT § 9o 39 (b 8 SHb o9
A A AR FRA BT OTAT BN |

39 H UH I SaIERVT IS L H A AR | S [P BAR By qRAI
qFARI T SR B IR H IR WH W AR GEIN Sl b UH 9gd-4 ISR
QU ¥, Wy el e @ 999 g8 Sy AT ST, 98§ Ao |
ot @ o feces IHeRI Smgde # Sudd™ 7, Sal del AR el g1 gyd
dfgar # 180 T=ed & 1,100 SR € 121 $¥ghed €, 650 ARSR™ €, R
animal, plant and metals, 3 W AT ¥ € 3R 300 ¥ HW U §1 A
g T8I, e P8 AFi B AT H Ifeucl ofl, W= sewl RifdersaeHE,

ST A MNY-AR™Ed XAl $Bd ©, I9db excavation IR dldl AR SiiF AR,
S fafewr A # SfiffAEied wd e e & 9w 9, I=H U gd, FRE
I=M TRl & excavation &1 RTF fhar 8, SUF U9 TR 210 W foram ©
f& surgical instruments of Indian Civilization second century & 3fdeldel €1 3l it
SR AU UG & Uolg Wifdd & =gd d gy, o g e agi gl
Tl 91 gd & surgical instruments I €1 ST9 981 qd dle @WT arede, HIRT
PR S T8 o, a1 a9 2012 H 96 SEERI 7 sl Ruie Wt fHAr ol H Fae
YE PEA Bl AN BR B § (b surgery, DI IgA gS! SFAIGHE AT S
g, 98 9gd WM Ugd Bl

W, IS Ady H TP SR qed H 3MUP HEGH Y AeT b GHEl Gl G
AN WRe®d WOk & R § 91 @R o | oed I Mo aell Th a9 Bl
ST, T M The Gentleman 21, S99 ¥ 1794 # a1 Sfacd, S ! 3R
SR BiSA T deRIEl UP Sffcdd fo@r| I8 ¢ H BUl g3 WA § SR
1794 H 7 fo@ w2 € & wRAd & qU & 1793 # Us Al &I A9 de T
ATl 9 A6 B Shed B UHA AYdfed AeH ¥ I <@l and that was
successfully done. 78 S ROd TR ufeder fhar| AR a1d I8 ¥ fF S
Jg for@r & gur & S A6 Sirsd drdd 9, 9 B @R 9, 9 Pl 9gd Ug-lor,
BE F & el I I=H fora fF I R onfa & @fed O, SoemS @t
ARG # SR # e €1 ¥g guiar ¥ fF S ®WRT advance source of knowledge
o, BH PBl A Hel, [P A FE PR F IY GO Bled ol Y
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Heled, § I8 W HEA AIe B YIS BIS separate subject TEI o1, TR
I ARM g 9 Role a=d €1 99 8AR T80 Zoology, dfel, BRg Td sequence
g, i, S, #28, a6 Sege &1 U 8, 09 € OF weiaed & g H
HA TP gde o1, S g8 FaRed branch of knowledge o, 98 o $fY, UTh-amA
3R 3mgds| PN means how to grow, TTH-3H means how to cook and g4 means
how to get the medicinal value. 39 AR values &1 &F 3Tl TId A AHH AR
IfE &9 ST Al @I wEe uig A1 el W UH SR A H 9gd o fier,
JE S structured mechanism WR&R @Rt €1 37791 intellectual property &I ofd?
ggd Wr fage €, aft smgde & u» wAR gwdt Refa § 9 S & W
¥ UST ¥, Beal b UCT W, gl & patent § Heg @I, fh] AT 9@ HRA
R wfafarers @1 f& ST9 g¥R T patent FRIAT, 99 W SR @e gV SR
P8l b I8 BRI €1 IfT I S U9rdt mechanism SRGR & 9917 ©, §9P gRI
&9 319 pro-active BI&R $E Wdhd § & I IR UoTd BAR € oI trade-related
intellectual property ¥ 4T 30 I\l WY & SHUPT T BH agd IATOT A R
# e arenm ¥l

3 # H & HeT =g b ggd A oAl qad €, NEel Re A 89 e
3, I B9 Fad IT@1 AEfcfhed 9 ug of @ 'H 989 $B MmNl ¥
A H o W@l ¥, 9N ged & Y N[ @1 Ue BT ¥ MU SR QiR
JSAIG AT BN | IS MUY Hael SHD! didel <@l & O IFdl i W ST
Argfefibe 1 Terminalia Arjuna forar 1 a8 heart & T proven € and the name
is Terminalia Arjuna. I& 3109 3T # 39 919 &I <l & f& ST 89 ®g B
J. 3@ B! Al 1 I8 & T AW H JerN F T Holy Basil 38 TN
BI1 €, holy ¥res a1 SISl <1 fean &, &9 781 faan &, R W1 ®8l 9 @8l Ig
WeRIe & b gud X po Feayel 99 &1 SRy & fou E-Rm aeafaai
H FAN TS WRF B gfie | AR TN @ gfe 9 ot wEagel A mm, SN
fiuet &1 987 ¥ U & 98 B holy fig ded ¥, TR Sud AEffhe Tm
Ficus Religiosa &1 A&y, S religion €1 98 S9H Ficus Religiosa sa1 &1 &
It A 79 R € e uw affe gfe J ufem M 9 aren S us ® 39e
3fex 9gd WR medicina o1 €1 ofd # # 4% y® dea dgw & Raw @A
T HRA D AEDHA B, NG sHIfIg € f6 a7 oy @1 I ' e faTa
0 Feege St 7 99 39 vy W ot 9@ 3@ off Of =N US 91wl
o€ff i 1 & P8l b 89 €, 98 (Bl g o9 & [ ®e1 o1, MU a8 Hd
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T4 W HEl BH &1 MR H HEAl AR B Yde srdde @ fBwi € and Veda

is a religious text. Nowhere in the world can you find medical science as part of
religious text. Nowhere can you find mathematics as part of religious text. 3dfey #
PEAT AR 6 IE Sl BART &9 ©, I8 b WRd & fqu & T8I, WEl F
fau &1 <81, afew Wad advanced level ™R SiI @FT 96 &, Id g W Il
8 g9l ® SR ¥' g fas Bl M o S @l emar R@ar € i Australian
College of Surgeons €, S8 Sushruta @I oI &1 e AT & Melbourne #,
SMR®T § ®IT AT T IET ¥, 98 WD Udl g1 H Ag ufdd HEH] Ul ard
AT HHI, ST 3fSe ot A BT e,

WY A BT ST IEN, HY d&l dl Gifd gaEv/
FET & HT BT ETBN, FT FH GHET DT TEX?
W WY TH H HEV-HEY, 6N & il H DEV-UEV/
S BT W 99 BT TP, BY Ghdl STl GNEFT"

M H fomar & W w6
fevg TI-HT, fevg oflad, ¥R fewg HRT gREdr

TEIGd, A Sasell ¥, &=Iarg |

SHRI OSCAR FERNANDES (Karnataka): Mr. Vice-Chairman, Sir, | stand in support
of these Bills. However, | have received a number of representations from people in
the field of Naturopathy and Yoga saying that they have been left out from the purview
of the National Commission for Indian System of Medicine Bill, 2019. Ram Gopadlji had
mentioned that the Standing Committee on Health and Family Welfare recommended
that Naturopathy and Yoga aso be included in this Bill. | would like to urge the hon.
Minister either to amend this Bill or give an assurance to this House that he would
bring a separate legislation to cover Yoga and Naturopathy.

We are aware that in a number of States — as many as fifteen States — more
than 40 indtitutions are teaching Yoga and Naturopathy. Now, we are talking of reaching
out to every citizen in this country to provide him medical care. Our own Indian
System of Medicine will provide a lot of relief even before going to a doctor. As a
village boy — | had been a farmer — working in a village, | had an opportunity to
look at various herbs. My esteemed friend, Mr. Jairam Ramesh, pulls my leg when
| talk of gomutra. | had been to an ashram near Meerut and it was late in the night
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when | reached there. | talked to swamiji there. And, | had to reach back to Meerut
and | did not know the route. So, swamyji was kind enough to lend his driver to
show me the path. As | was discussing with the driver, | asked him, ‘Why are you
here? He said, ‘Sir, | had cancer. | was suffering from serious cancer. There was no
treatment which could cure me. Ultimately, | came to this ashram. In this ashram, |
got relief from gomutra and my cancer was cured. And, | have decided to serve this
ashram for the rest of my life and will not take up any job, because this ashram has

given me a new lease of life’

Let me explain one more experience of mine. | said that | was in a village doing
cultivation. When | got elected to Parliament, | had to choose either to work in
Parliament or to be a farmer. And, | had no option but to give up farming. When
| had given up farming, | had a severe pain in knee joint. When | went to get it
examined, a doctor told me, ‘You need replacement of your knee joints’ | said, ‘Doctor,
short of this, tell me anything, | will do. But, | cannot go for knee replacement.” Then
he said, ‘You strengthen your muscles.” | said, ‘Okay.” | was not able to climb the
stairs. | started Vajrasan and practicing Yoga. Today, | am able to boldly tell you that
| could do even wrestling without any difficulty. When hon. Prime Minister, Shri
Vajpayee, had a knee surgery, | thought if | had known it earlier, | would have definitely
gone to Pradhan Mantriji and asked him to follow Vajrasan and he could have been
cured without difficulty. Doctors told me that there is no question of recovery of pain
there, it is worn out and it cannot be cured. But, with Vajrasan, today, my knee joints

have been cured.

Sir, | had an opportunity to visit the USA a decade ago. | had a chance of
interacting with severa Indians over there.

| met a very elderly person. On meeting him, | wished him. He asked, "&ffes
Sil, garsy b T SF el 872" | got surprised. | said, Sir, ™ &l g1 APar gl
Bl 9Hal © b UGB! SF 70 WA 21" =i Pel, "\eil" Then, | asked him, &
80 WIdl ©?" S Hel, '7ell" Then, | said, ¥R, # <&l Fa1 dHar gl oMy &
gar Tl S|M FEl, WY SH 104 @I g0 H gel fB oo w® aRd §?
I bel, " I FRAl g | teach Yoga; | practise Yoga” And, at the age of
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104 years, he was able to move like a young man! Yoga is our wedlth. If you practise
Yoga, maybe our budget on health care may be reduced by more than fifty per cent.
It's a way of life. Coming to Naturopathy, my own wife goes to a Naturopathy centre
in my district Darmasthala. She regularly goes there twice a year for 10 to 20 days
and practices naturopathy. | have been to that centre. There is a beautiful naturopathy
college. A number of children are being educated to be doctors and they, in turn,
go for teaching Yoga and Naturopathy. A number of Members have spoken today
on Naturopathy and Yoga. And, this is a must. In my own home, my maid had abscess.
She was suffering and crying like anything. Though she was taking medicine, but
that was not effective. So, | just asked her, "t geat o o and apply it with coconut
oil. 39 3Mud! el Refis fHel T I* After three days, | asked her, “Did you go for
operation?’ | forgot to tell here that doctors had advised her for operation. She said,
e, TRT §¢ WA B AT ¥ 1" So, nothing, but turmeric and coconut oil provided
her relief. There are so many instances. One day, | was planning to come to Delhi.

(Time-Bell-rings) On the way, | met a worker. He told me that he was going to Manipal
Hospital. | asked him why he was going there. He told me that his leg was going
to be amputated. | asked him when it was going to be amputated. He said, “After
a week.” | said, “This way, your situation will deteriorate. What you are going to
do?’ He said, “I don’'t know, Sir, what to do.” Then, | said, You take sadabahar, you
will get some relief.” He agreed to that. When | returned after the Parliament Session
was over, | had a chance to meet him. | asked, “What happened, amputation &l ga1?"
He said, "RI §9<t @& &1 8 g 1" He got cured with an ordinary life of sadabhar.
He was saved of amputation! | can narrate the experiences of my whole life. But, |
think, | don’t have enough time as you have aready rung the Bell. So, | would like
to put an end to my speech here. | request the hon. Minister to kindly consider about
Ayurveda and Yoga. Thank you very much.

SHRI BINOY VISWAM (Kerda): Sir, these two Bills are positive steps, provided
the Government considers the positive aspect of the Bills and the possibilities of these.
And, those possibilities are to make those two, three, four, or, five areas of medical
system foolproof. There, at present, quacks are ruling, bribes are ruling, and money
is the practice, corruption is rampant. Corruption was very rampant. For a change,
if the Government uses these Bills, it is positive. In that way, one will welcome that.
But, the Indian system of medicines, mainly Ayurveda and Yoga itself, all of them
have positive roots and they are scientific also. Forgetting science completely and
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going behind superstitions will not help any system of medicine. An argument is now
prevailing in the country that for everything including corona or cancer, cow dung
or cow urine is the panacea. It is nothing but superstition, blindness and absolute
disregard for science. Treat the medical systems of India as a scientific one, not as
a primitive one and not as a matter to be considered only with the eyes of
superstitions. There are tendencies in the country including from those of the
Government to treat all these systems as part of the superstitions. This is my first
point. So, if the Government takes the positive possibility and prospects of these Bills,
it is good for the country. Naturopathy is also a part of the Indian system of medicines,
but that is forgotten by the Governments. Please take ample consideration to aso
include the concerns of Naturopathy in the parameters of these Bills. When this
becomes an Act, that is a must. It would aso have its curative significance and impact
on the country. That is also very important. While choosing the members to the
commission, what should be the criterion? The criteria, of course, should not be money.
It should not be political influence aso. In the past, it was like that, either money
or political clouts, or nearness to the people at power. That was the criterion. That
has to be changed. Their knowledge in the subjects, their practice and the history
of their practice should be taken into account. Such kind of people who are really
meant for these treatments and its education and propagation, they should be
considered for the commission membership. In a way, Rajya Sabha itself is becoming
a place for people who are saying yes to the Governments; we are seeing it. Till the
last six months back, a scar on the face of the Judiciary was such kind of nominations.
But, now, all of a sudden, such kind of people are coming in as nominated and well
dignified and bona fide Members. That should not be the practice. The Government
may have some interest of politics and may have some friends. They may have
something to do for them, for their service for the cause of the Government. But any
commission, any committee, any membership of Rgya Sabha or Lok Sabha, anywhere
it is, should not be the place for recruiting and pushing in such kind of people. While
we make the suggestion for the commission membership, please see that only one
thing should be considered, that is, their knowledge of subjects, expertise, experience
and their scientific approach to the issues. Then only this commission can be of use

for the country and for the people. With these words, | support the Bill. Thank you.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Mr. Vice-Chairman, Sir, at the
outset, let me say that it was wonderful to hear the personal experience of Oscar
Fernandegji. | am sure it is the use and practice of al the Indian systems of medicine
that has brought him back hale and hearty to the House. Touch wood and wish him
the best of hedlth. Sir, | stand here to support the National Commission for the Indian
Systems of Medicine Bill and the National Commission for Homoeopathy Bill, which
repeals the earlier Acts. The objectives are certainly laudable because it tries to
streamline the streams of Indian Systems of Medicine and Homoeopathy. It ensures
availahility of adequate and high qudlity of medical professionals, the adoption of latest
research work, periodic assessment of institutes and an effective grievance redressal
mechanism, which is absolutely important, and, probably, was lacking in the earlier
Bills. There have been some lacunae which have been pointed out by my colleagues
earlier, | will not point out to that because of the paucity of time. | will only seek
one clarification under each Bill. Sir, the first one is that the Bill, that is, the National
Commission for Indian System of Medicine surprisingly does not include Yoga and
Naturopathy, which a lot of my colleagues have aready said, within its ambit. Sir,
there have been demands for including Yoga and Naturopathy from several quarters.
We fail to understand why it has not happened. In fact, the Department-related
Parliamentary Standing Committee on Health and Family Welfare noted in its Report
and it specially says that both systems have been excluded without sufficient reason.
There are Paras in the Report 4.15.6, 4.15.7, 4.15.8, and | summarize what it says, “Yoga
is now practised world-wide.” Thanks to our hon. Prime Minister that it has been
acclaimed all over the world, al along the globe. It is considered as a panacea for
a meaningful life and living. Sir, without any regulatory measures, poor-standard
institutes run by unqualified practitioners will remain unchecked, and, therefore, there
was absolute necessity that Yoga and Naturopathy should have been included in this
Bill.

Sir, secondly, under the National Commission for Homoeopathy Bill, | seek
clarification even on this point. Sir, Clause 52 of the Bill says, “Every State Government,
may, for the purpose of addressing and promoting healthcare in rural areas take
necessary measures to enhance the capacity of hedthcare professionals.” Sir, this
provision is insufficient to address a very, very long pending demand that the Ayush
practitioners should be integrated with the mainstream. Sir, here we see that considering

the large portion of Indian population which lacks healthcare services due to acute
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shortage of MBBS doctors, considering that the National Health Policy of 2017,
National AYUSH Policy and many Government Committees have recommended that
the need of modern medicine, training and allowing them to practice modern medicine
should be extended to the AYUSH doctors or Ayush practitioners which is to the
tune of 7,70,000, this will take care of the shortage of healthcare human resources.
Sir, this was absolutely a golden opportunity to give access to the AYUSH
practitioners, maybe, in a limited way, to be included under Clause 52 with a specific
recommendation. Though it has not been done here, | suggest to the Government
that it should be included in the Rules so as to make it easier for the AYUSH
practitioners to reach out to all those people in the rural areas and the poor population

of our country to receive healthcare services. Thank you, Sir.

PROF. MANOJ KUMAR JHA (Bihar): Thank you, hon. Vice-Chairman, Sir, for giving

me the opportunity.

My first request, through you, to the hon. Minister Sahib is, if you look at both
the Bills and aso recall the NMC Act, which was passed in the last Session, verbatim,
the back-side of the Bills matches. | think, it is a very poor ‘copy and paste’ job.
| urge this, | feel bad. It is not your fault but the team which works with you has

to take these issues into cognizance. This is number one.

Number two, Sir, | want to make my complaint very clear. &I S &1 U& a1
TAT I Bl R T UFH SN B ¥, I S-S fqA B Sexa el ot H
TSl g 6 39 wihA SR Ugfd @ ' RGIR @ AVl da B o9 sE™
Ugl S, 1 wel oo o <Ray, |1 Sl o e W g|t § S Wl 9EETd,
@A qd H Fo1, a1 H A TR RS dRA @ IR @ f A ft e &
g qEl el @ G| AT R 9w H g% T R®ife JA o B qEl Al
¥ kT § B IR T

TeIed, AR WifeR @l W IW W ared St ast 99 gy 21 o fad
gaTsll W HH el dordl, 39 Racim i 99 A & FET Fold | Sudl dHST B
AR | Frot arfeat felt off, Afde e S Rl RfGAIR fHae 9@ @IS rationale
TEl §| gds @l ey fafduar g1 S fafdeanell @ d9E H 9 dex) &b, SRIBAR
AT, H T2 FHsar fb ®El 9 W I8 dhEd § Al justify fRam S owear 2
fR strength of members in Search Committee @1 a1d &1 d R4t $a1 BT AT
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f5 oy ga®l dEH # <f| Yoga and Naturopathy & IR # THM Al 4 HeEl
gl § S9! QBRI T8, § R g FEA A b Ul 3 dvwl W
AR HFET UG HAT Sff BT WY er”l 9 o, gy EART A8l ol ST &l
Wd $) iy 3R Yoga and Naturopathy &1 9 SRR H o S8yl Clauses
6, 7 and 6(viii) regarding Government’s position that permission of the Central

Government, Chairperson and members consultant &1 &9 o ddhd ® |
[SUwH e (STl BEdhen uRdN) 7Iar+T gg)

TR, MY AL discretion 3O 3T A IRGU| UH dR% a1 MY Al Bl privatize
IR I & R U WE TEl ded & P ARl wfkat omg € b U il Ig
discretion biased & SR g@# favouratism &1 g 3Rl €1 AFHE #31 wEled, # S
g & U g amuel W smdl el @l

Sir, ‘Board of Research’, Clause 18 # *, fSR1 multi-disciplinary research promote
gIaT, emue g8 ¥ WEl far| Talking about the NCISM, the Ministry has also not
accepted, the recommendation of the Committee regarding the constitution of an
appellate tribunal. ¥R, I gt e # ff T @m ¥ a® Aem g A
& 2| g 3Mue cooperative federalism, FSRIPI 89 IRAR I @R &, SHP TANY
q 0 ST T2 T R § AHsar g f6 wed & W S separation of powers
g, UE I9dh ded # A Sfaa @ g

AR, H F 57(3) W U BEM| TP Al d_I & SRISHRI BT ATH g8 9ATa8
g, ®IEXM "9 B § R gUU R AU AN P AGRA § JERA PR I©
1 SEM SMudl R ST 7 3MU IThI HEl AHEING HIY| ST 9 #,
wel W, pig N PIS AW 9N, I SUH IRIT| AT AT FEIGT, SMYBT ITh
ALAOR $B AT R

A SUMHIEE WEledl, § Uh fMe SR o sl arel # dHel @
S U& recommendation &, for three Members of Parliament, | think you should readily
take that into account. This is another suggestion of mine. Sir, talking about NCISM,
regarding the regulation of paramedical courses, 9+ I MU®H! guit el § A€
oM & Tl AN WA "ElGw, ¥ 9R g, S AT IMUd 9 I E, SHdT
IR AT Pag el 2 fF Aoz fod & wwdw A T8 g A 39 fd & wa A
g ol B Al IS MR el Bl ASY| WeT H dy ANl P @ Hed
Tl W e 3 7 onft we f& ordde enffe dy 21 8, 3 99 | ugd &
g €1 g9 P URUN Fgd dle DI 8, ¥ IWY Usel ¥ FY & IR AT S
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AT I Uel B, S9H HH I B IRMAde Bl gifHe U Te "F1 'l H ogadr
HE PR AUl A A PIAT §| AR WA HEIGE, I§ SMaArd el o, $v
gea o SR H e § f A b fv smusdt 9vdl, e fau #9 usd @el
g, 98 Ja%rs & Hoft § o7 Y8 B, s9fv 99 49 X ST Suwiene Heled,
MU e AST Al P SfAAR QAT 8, THP [ AUPT ggd-9gd &IdIg |

it 3l RIgRS (SR TS9N IUQWRIE HEIQAN, MUP! 9gd-9gd g-udle | ddg
P 3T W BSY b AW T T 9 < & el &1 gwe fear g safaw
d A g qET P U ST g gl HeH, 39 fdal d, W R ¥ S The
National Commission for Indian Systems of Medicine Bill €, 9 T RI&T SR &
T E, SHP A T4 g5 §, d9vad & The National Commission for Homoeopathy
Bill, Stafer g3t giram d sRiuel gl U faur €, S Hew ATl SuAN H TS
Sl €1 A S Aewql e €, safaw # SFl el b1 wmeE wRanl g1 Hifd
SE el & e 9 S wRd fafeen R ugfa € U ® Afsed oieeE
g R 39 A A e o = usq € 9 SFl S9d oM &R e &
fog Swart g

HEH SUNWTEe Heledl, § g8 S dedl § 6 orerel & 72 99 4

MY &, T B9 AT o Sequadll & AMES & AR [Afpcad T8 &9 Uiy
g, ol 9 Siged Uar T8l HR Ul €1 9URd H Swguasl &AM b AIAR
1,000 @I SR W UF fAfhcas @ X Bk ®, Safe SHMl gdied I8
g f5 gART <2 opfl ff 59 99 HI$ 9@ Ugdd 9§ BN ¥ Tl Al § o'
qiel ofdl g, ARSI Bl ggdl AT 59 91d Bl YA Rl &1 Uh dR% dl
SigeR] B PHI B, g8 ORI RB IR $H G Bl 9@, AN ST HAS F S
IR T wewl W ¥g 919 wel & Yogic Science 3fR Naturopathy &1 g9 fdd
# enfyer 9E far T €1 9 f9a # Yogic Science 3R Naturopathy &1 2mfiet
T BAT 39 A B TEIOE HRAT g1 W oW A R o S € @ Aifd
M B, 98 A9g & @ 9 8, e IERAT WL W T I16d Ared
g R H Wt S¥ I SHAI I o1, R CCIM 9 9 @18 Hibl IR AN 3R
Naturopathy @I Sl SRN H & & W Y & oy eIk & &1 a9
H 45 AfSHa dicst 15 Il H M.D. & courses 3R Under-graduation & courses
T I8 Tl 6 UeHA diedl W T, S bw WHR & A T W 8, W
{1 I iR Naturopathy & @Rl @1 AfSHel Dielsl ® RAUAT 3R I AT
@1 A1 Y I S pass out BRI, 4.5 H@-55 AT &I academic R TH AT
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@I internship X7 & 918 51§ d 98X FMdeldl, A 39 Sfacd B R ERM? AR
I9&T A @1 g7 S Indian medicine systems €, 9! National Commission Bill
7 ) enfae =€ fomr w21 O A, o Sfare € 9 R few M 9
S STE? 9 Sfeed €, 7 Sl BIU & AW W 9N S| 399 I8 YA
ESIRIRE 253 A Cr i B S R ol o B S e S R 2| B

59 [ 4 w0 gfic & o1 w99 91 &1 oFfl, 98 Exit Exam @1 g1 NMC
d f g9k W F@i g8 o R Standing Committee 5 1 $Hd IR H 7Ol
g vdl o, 99 39 W TEl g8 M| § AFAGg H@E St @ gg S 9w g,
AU IR H WY 9arg & final year § S Exit Exam 8RN, 3FR dedl I9H
U TEl BN ¥, 1 S99 9w @I WiAs @7 ER? RS SERT exam o @l
permission et a1 f% I 98 10+2 & standard TR I8 HR ST SIGTATTT HRAT?
UH 9d I8 2l

T 9 I8 § b 3 @Al & o F oaig J9M Wigde HiSH Dieisll @l
AAT o9 3R SHI regulate XA & folU SN @R @ TS T w1 HAT S
S/ mgde Afedha dieall BN permission <1, SC, ST 3R OBC & @RIl &I reservation
BT 27 2014 § @ W I8 WHR T €, T A APY A TP T8 R’
< H privatization ®I gd IS UMM WR 9@l I8! &1 I privatization a1 PR ST
g & ofed privatization XA & 915 9 WRGRT AdbRAr off, RFH SC, ST @ik
OBC & reservations 81 9, I ®ed o Y& & Td-He dietoll § il backlog &,
qe AYIT & ARSHA Bleldl 8, S FA P ASHA Blelol 8, A8 R
& Af¥Ha Dot B, I B AT & B, S TaHe & ARSHA die §, S
S ST, ST 3R OBC @I backlog &, @1 AT #= St o9 SO} ® I8 gam
@I PUl P & g8 backlog WRT MG AT &g dH AT SN2

d s gl F WY AU A FHE PRAT G| FIAIE |

2 I AR T[T RIS o &7, foell): Suwwreger #eiedn, National
Commission for Indian System of Medicine Bill, 2019 Centra Council of Indian Medicine
B gao & fag I T el sRamwn, s onfe $v ISAl & ey Smgy
& Siged ol W1 $o alopathy @ practice @d & | Indian Medical Association
T gE B § 6 Rge® case file fvar, guH @I § il stay © IR 9
g WHRI & o9 ¥ 9 P8 &9 dP practice IR Al FHd & AR HR W
w2l o BE Pt F W g9 matter § stay FX @ Tl NG TH AT Bl
T oAl 9 YY & Siged IE practice HIA Y2 | A0 sH I &
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B el PR T

Clause 2(h) # uRwif¥a f&ar 2, “Indian System of Medicing’ means the Ashtang
Ayurveda, Unani, Siddha and Sowa-Rigpa Systems of Medicine whether supplemented
or not by such modern advances as the Commission may, in consultation with the
Central Government, declare by notification from time to time.” S99 J& FIRR &
g & S Sfaed &1 R BrFM? § A8 Bl diedl § WROR Bl AU Ui
TR PRl dIRY, Hifh 8IR S & JeX Th I Uh dedy Ud Sollol & ggfadm
g1 B USfd & e aFE e gy iR &Y ugfy & Sfaed @1t e
M e @By AN BN QW W Y-l TAlURe Sided JAYde & siaed
3 ded § & I Samem Sfecd T 99 98 gEa Ugdx, I9UEH @ S e,
URE IGUEE @I S ofdR, A= #EFERI SR Al &SGR S} Hal dRdl
g, AR o Ufded FRar € @ S fU 39 UeR @ a9 ded fegpa Sfud
TE Bl A A WHR 1 S fSd & T8I al B, WdfbT S@ S e Slaed
¥ & we S wifia & & @1 R {5l @1 Y ST S wEd & IfbeR
T fear Sy, # eod g faed ek aredn g

weled, ¥el H UH 91 Pel aedl § b 59 [ & A4 b -l
| & TR HERM & Yo SRREA 8RN, 12 W& BAI, 16 part time members g1
AR 37 Wl R P HRd AHR appoint AT 3G Feltal 11 (C) H Td Advisory
Council Brfl, FRE 39 dIs & 94 47 9S8, 91 & 8% ¥ Td Union
Territory &1 Ub-Uas Aia 1 IHH BAM| I & AR g8l I G g WRBR
ot @ifd Union Territories & AT @1 WRd ARGR appoint &3 | 3RT AT
H3 Heley ¥ fFaed © o feeel wWa 519 Union Territories & 36X gl 85 WR&IN
g, 981 ¥ UdH-Us Ui« Advisory Council & 8GR o =fifvty, aifesr 91 <mai &l
Al 98 o & R &1 I medicine system &, I9d 3fax A8 o § BARI
Wl & INEE Tl R AMY ITH IIdh 9 IAUGR B snatch w31, dr #
el g fb ¥ SRya wEl gnmi

Telgy, H Mud AEgH | A WA AEed ¥ Ud ded SR deer aredl
g 6 9l f5e @ Sfaedl & s7om=T & g ugel 3y National Eligibility Test
IEd € 95 B 39 P H IIRIST o A U8 National Eligibility Test <97 g
g, e uig 9 9% 98 MBBS &, f%e | 1l § Post Graduation @1 UgTE
o B, SHB g€ SHB! National Exit Test @71 US| I8l dF dl a1
|qAg # Il B, Jfd SWd 91 MU FHEd § fh PR d9E SN dRA & g9l
fodl ®icst # UdiscHe @edr g, o SWdl Ud National Teaching Eligibility Test
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W S US| TP IR @ U R @fed B el Sfeex Ot eR e
AR fHefl &1 IifReM &7 d& &1 AfWeR < fean, a1 sifed & fog oMy 39!
A P TRR T Ghd 8, olibd ASHA Dletol H TS & Y IADI e
iy Ue S AT US| O S 9d A9 39 BN & 3ieY o fey, qnal
I e At © fou, iR s dRR S &) 9regdl S SUR gl g 9ieyl

UG AR S’ WY [l iRl | wel, # I FEaed i a)er @ e
P 3fER AW AN AR RN BT A U BN, Oy ARl givr d ue srest
dow AWl e 59 &7 & ofex ' 9N gl @ el aR W@, sfeg
AT IR AR @ ff SHG 3R WRTl SN enll o W 7 M RaRe
BN, H W el Aedar § 6 R @ 3 Ser-oren drgd g el €, S Jfax
it & wU A Q1 dAle AW 3R Th IS 9WT IS Al SRR W ST @Ry
YV B T §gd Heayl fafeer ugid gAR fEgwas d 8 8§, ST qEel TN
e =1feq| oYy & fasafdeneal &l wfUd &=a H I WHRI B W T©
WEANT AT ARy, aif 'F Sro urde fafeew ugfa | ANl @ e d &N
P AR G BgEE & IfER G SNl SUAY HRAl Fb | FgEE & SfEw
TRIg A WE A Yy & A9 ¥ sl dxardl 2| Ane Sfaed dr Tl
799 ¥ f gR €, R Mg F WR a6 TAAlell B gl Sudel el &l
U 21 MY & Sfded Bl Ry wU 9 ' UHIE @A ARy

TP g H R dEl dEdl gl 0 B3 aNed 9§ O fae dR W
TR 8, e o taife fafees ugfa § Sy & 98 71 L (wwa #
gY).. # UP fe @1 wHy SR ol ¥sl # Iud € URAR b UH Hew B
SETEXUT gaT BEdl g1 ART 9Cl S M-S W $ A, d9 H TP TaAnd
BiRTee &1 SRel Akhesl ATl 99 99Y I9d IRR W TH Gt & ot
T G BT el erar o1, A gl BRI B St ATl AR AR SMeR - YAl
a1 HEl b RIE oxd 396! I”I R 4 I Faremi oS, dfe S
Y WRT S BT SfaeR o, IWT g del b e IR I [l R Sfdex
J At FaE o AT SR BRI Sfdey ¥ dare o iR Rk i e
B AT b IE W IS b IR B AR GRAAE S B TS| SAlAT BRI AT
g & & o @ Rfecn tgfd & R 99M <d 8y, fRgwd & g9 fafeen
uglrdl B g g & sfex yafed exe @Ryl # fFrded #Ar Agm 6 og™
B PH TR W Ifihd & d WHR SIb FU Hs! HRAls BT Bl YdT BY
IR fsfl ft PMd W B HABIY T FHEl AY, S fF
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LT. GEN (DR.) D.P. VATS (RETD.) (Haryana): Hon. Vice-Chairman, Sir, history of
medicine is as old as the march of mankind, and, Prime Minister, Narendra Bhai Modi’s
vision of a Headlthy India, a Fit India lies through the integrated system of Indian

medicine and that vision leads to Sarve Santu Niramaya.

As far as structured courses and information is concerned, vedas are 5,000-years
old and Ayurveda is an up-veda of four vedas. There has been a lot of discussion
and controversy. | have been a senior health professional in Armed Forces, and, on
behalf of the modern medicine or Allopathic medicine, | do not disown my fathers
or forefathers, and, | claim it with pride that Allopathy is the daughter of Ayurveda
One of the best medical colleges in the country, rather second best, the Armed Forces
Medical College, which | commanded ten years back, has its teaching complex named
after Sushruta complex, the biggest auditorium is Dhanvantri Auditorium and the statue
of Charak adorns the frontage of the college, though we give full respect to Pasteur,
Alexander and Lister also. If we disown our parentage, then, we are not worth it. What
an Allopathic Doctor looks through his eyes, as far as the present scenario is
concerned. In Armed Forces, we say, threat perception and force assessment. | would
like to draw the attention of the House, through you, that India’s total population
as on today is 135 crore. Around 97 lakh people die annually in India from al causes,
and, it includes deaths in violence, road-accidents, cancer, life-style diseases and
infectious diseases. Around 2.5 crore children are born annually, and, around 1.5 crore
population is added to Indian population every year.

Now, as per the latest information given by the Ministry of Health and Family
Welfare, there are more than 12 lakh Allopaths registered with the State Medical
Councils and the Medical Council of India. Out of them, 10 per cent are NRIs or belong
to Indian diaspora. Eighty per cent are available for work. There are approximately
eight lakh Indian medicine doctors and it includes doctors from Homoeopath, Ayurveda,
Unani, Siddha, Sowa Rigpa and all. Around two million nurses and 2.5 lakh dental

doctors are there.

A word was spoken about the ethics. Dr. Hanumanthaiah spoke about it. My view
is that we are not competitors and we do not look down upon. In the present scenario,
we see that there is a threat of COVID-19 and it has been declared a pandemic. In
today’s newspaper, protocol for administering the allopathic medicine, that is,
antiretroviral medicine has been given and it said that it will be given only in high-
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risk cases, that is, to patients who are old, who are infirm, or patients with co-
morbidities. Under these situations, allopathy badly needs all the traditional medicines,
ayurveda and all alternative medicines, it starts from our kitchen. Whether it is ginger
or whether it is tulsi or whether it is giloy or even Chyavanprash. | am thankful to
my friend, Dr. Anurag of Baidyanath, in the Lok Sabha, who supplied a bottle to us
two months back as a complement. Under these situations, if you are infected with
coronavirus, 50 per cent will not develop symptoms and next 23 per cent will be having
very mild symptoms. Now allopathy medicine is only to be administered in symptomatic
cases. But what about its prevention? Ayurveda says use amla, adarak, haldi, etc.
All these things are at least supportive food rich in Vitamin C. | will say these are
complementary medicines to each other. They are not competitors to each other. We
have to have a broader view. Certainly, | agree allopathy has galloped. And as far
as other systems of medicine are concerned, their financial viability without emergency
medicine may not be possible or feasible. Every speaker is saying that they are
practising alopathy and without allopathy their financial survival, | won't say
‘impossible’ but certainly in this materialistic world it is not comfortable. Under these
situations, the National Medical Commission took note of it and it has been given
to the State Governments, because health is a State subject and State Governments
are at liberty to give them bridge courses. In Maharashtra, | was commanding the
Armed Forces Medical College where | stayed for 14 years in that complex and
ayurvedic doctors are practising surgery, ophthalmic surgery and some of them are
doing excellently well because trainability is to everybody and knowledge is not one
individua’s domain. It can be learnt anytime by anybody. Therefore, wheresoever there
is a need we should give them a bridge course. In the National Medical Commission,
because there was a reaction from allopaths, we took the middle path and the middle
path is that we left it to the State Governments. If they feel so, they are welcome
to do that. Even in your alopathic system, half of the practice of allopaths or | must
say 80 per cent of the medical practice is supported by nurses. There are B.Sc. and
M.Sc. nurses.

In al the systems of medicine, modernization is there. | want to draw the attention
of the House to it. Even in the BAMS, in their initial basic sciences, they are taught
Gray’s anatomy, pharmacology and pathology. The basic sciences course is the same.
The duration of the course is the same. Entry point is again after 10+2 with science
and the length of course is aso the same. Under these situations, they are being
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given emergency medicine course. Not only that, even in some corporate hospitals
| have seen that house surgeon or residents are BAMS, and people are very happy
with them. Having worked there for five-six months or one-two years, they aso deliver.
| will say that it is not a clash of civilizations, but it is a confluence of civilizations
where one civilization is marching into another civilization. | won't cal it piggybacking,

but it is complementary.

On optimisation of specialists in Wellness Centres, ayurvedacharyas are posted
at the levels of Community Health Centres and District Hospitals also. There is this
issue of distribution of doctors, especialy allopathic doctors, because the WHO
requirement is one doctor per thousand people. That only Armed Forces can afford.
Rest are not able to afford it because we post medical doctors by order and a doctor
does a longer tenure at Siachen Glacier than even any infantry soldier. Other than
those places, in a village of 10,000 population, even in my own village, doctor comes
only twice a week. Medicine is not a part-time profession; it is a whole-time profession.
| am proud that there are, at least, 42 doctors in Parliament and some of them really

have a very objective view. ...(Time-bell rings)...

Madam, | am a soldier and | will stick to timing. | don’t know whether it is a
warning bell or an ending bell, but | will say that let us optimize our resources seeing
our threat perception. Let us come with each other; let us march with each other. In
the end, | will specify the need of this Bill. Again, | will take it to the Armed Forces.
One thing is unity of command and another is multiplicity of command. A need for
the National Medical Commission was felt because the Medical Council of India was
an autonomous body and it became a State within State. Here, in these Councils also,
there is a mention of bottlenecks, delays, deliberate delays, etc. Under this, the
responsibility of delivery of comprehensive healthcare is of the Health Minister of
the State. Therefore, whosoever is responsible, there should be a unity of command
and unity of command will come through these National Commissions Bills. As far
as federation and democracy in the constitution of these Medical Commissions is
concerned, these are subjects of science. There are fixed syllabi; there are fixed
approaches. In the diagnosis of a disease, we don't do hand-raising and we don't
take a majority decision. It is a scientific decision. | support the Bill. It is a
comprehensive Bill. As far as Yoga and Naturopathy are concerned, yes, they are the
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sciences with dlow action. A separate Bill can be brought forward for that. Hon. Prime
Minister, Modiji, has popularized it al over the world and we will not lag behind.
Thank you very much.

SHRI JAIRAM RAMESH (Karnataka): Madam Vice-Chairman, | am not romantic
on Indian systems of medicine like my senior colleague, Mr. Oscar Fernandes, or my
friend, Dr. Sudhanshu Trivedi. But | am a believer in making the Indian system of
medicine a much stronger system anchored in science, research and, most importantly,
in written clinical documentation. | am well aware of the glorious traditions that the
Indian medicine has had and | think the challenge before us is to make the Indian
system of medicine an important element of our healthcare system based, as | said,
on research. In 2015, a Chinese woman scientist got the Nobel Prize for her work on
discovering a cure for malaria from Chinese systems of medicine and | see no reason
why in the next ten years, an Indian scientist cannot get the Nobel Prize in Physiology
and Medicine for discovering a cure for any of our ailments through the Indian
systems of medicine. So, | come to this subject with an open mind. | do not come
to this subject with a sense of awe or romance as far as the Indian system of medicine
is concerned because | think we have to realize that science has moved on, research
has moved on and experimentation has moved on, and the basis of modern medicine
really is clinical documentation which has been the missing link in the Indian system

of medicine.

Now, | want to have four very brief comments on the two Bills that we are passing.
The National Health Policy of 2017 talks of integrative healthcare. The Kasturirangan
Committee on the Draft Education Policy talks about medical pluralism. When | spoke
on the AYUSH Ministry a couple of months ago, | myself advocated an integrated
system of medical education. Not a separate system of medical education but an
integrated system where you have core courses, where you have common foundation
courses and then you have speciaization either in modern allopathy or in the Indian
system of medicine. Unfortunately, instead of integrating, we are now disintegrating.
We passed the National Medical Commission Bill last year. Today, we are passing
two Bills. One for Ayurveda and Unani and Siddha and another for Homeopathy and
soon, presumably, the Minister would come with another Bill for a Nationa Commission
for Yoga and Naturopathy. Madam, instead of bringing them together, we are pulling
them apart. What India needs is an integrated education system for medicine. We need
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medical colleges giving education for the first two-and-a-half years in common courses,
in common foundation courses and, then, students opting to specialize either in Indian
systems of medicine or Homeopathy or in modern Allopathy. So, | would request the
Government to please create a system which would bring all these different institutions
together. Maybe, now that you have different commissions, you need an apex super
commission to bring all these commissions together so that education in medicine is
imparted in an integrated manner. You can start in the All India Institute of Medical
Sciences. You can start in JPMER, in Puducherry, in the institutions that are under
the control of the Central Government but | do wish to reiterate that India's healthcare
requires integrated medical education where Allopathy, Homeopathy, Ayurveda, Unani,
tribal systems of medicine, all get integrated for the first two-and-a-half to three years,
and then specialization takes place. So, | request the hon. Minister to please give
thought to bringing an integrated structure and not this silos that we have created.

Second comment that | have, Madam Vice-Chairman, is this. Unfortunately, all the
great champions of federalism are not here. The Anna DMK is not here, the TRS is
not here, the BJD is not here. ...(Interruptions)... No; DMK, you are with us. The
BJD is not here. All the great champions of federalism are not here. Both these Bills
are anti-federal. The National Medical Commission Bill was anti-federal and | want to
place on record my deep sense of gratitude to the Home Minister. When it was pointed
out to the Home Minister that the National Medical Commission Bill was going to
undermine the rights of States, he intervened and convinced the Health Minister that
the Bill should be amended. That is how in the National Medical Commission, out
of 33 members, 9 members represent State Governments. Madam, in the National
Commission for Indian System of Medicine, out of 29 members, only 6 represent the
State Governments. Regarding Homeopathy, out of 20 members, only 5 represent the
State Governments. Health is a State subject. Medical education is a Concurrent
subject. You have to give equal responsibility to the States in this area. | am afraid,
both the Bills, that we would soon be passing, actually weaken and undermine the
States. | would request the hon. Minister to pay specia attention to bringing a greater
sense of participation for the State Governments.

My third point is on fees. ...(Time-Bell rings)..#eq, 3 fide & @™ &I
Again, in the National Medical Commission, the Home Minister saw the light of what
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| was saying, when | had moved an Amendment and the Government accepted the
Amendment, to regulate the fees for, at least, 50 per cent of the seats in private medica
colleges and deemed universities. Both these Bills are silent on fees. There is no
provision to regulate fees in private colleges. | would urge the hon. Minister to please
give thought to the regulation of fees which is the biggest problem as far as medica
education is concerned in our country.

[THE VICE-CHAIRMAN (PROF. M. V. RAJEEV GOWDA) in the Chair.]

And the fact that there are no provisions in both these Bills on the regulation
of fees is a serious lacuna in the Bills that we would be passing.

Finally, as | said in the beginning, Indian systems of medicine require modern
systems of research. They require modern systems of science, and most importantly,
they require modern systems of written clinical documentation. Under Clause 18 of
the Indian System of Medicine Bill, hon. Minister, | would urge upon you to set up
a board for research. Sir, you are setting up separate boards. | would urge you to
set up a board for research. This would be a great signal that you will be sending
to the Indian system of medicine community that you are valuing research as much
as education. This Bill deals only with education. But, education without research is
incomplete. Research without education is meaningless. Therefore, we need to integrate
education and research and a very simple way would be to add under Clause 18 of
this Bill, the Indian System of Medicine Bill, a separate board for research and bring
topflight people in the modern scientific field to bring modern science into the practice,
the theory of Indian systems of medicine. Finally, Sir, we have discussed Ayurveda;
we have discussed Unani and we have discussed Siddha. My colleague and many
others have talked of Yoga and Naturopathy. | also want to say that we have a very
rich tribal system of medicine in our country. Now, one of the problems with the tribal
system of medicine is its being oral. It has to be written. It has to be documented,
as | said. Therefore, | would urge the hon. Minister in his over-arching jurisdiction
over Indian systems of medicine also to give pride of place to tribal systems of
medicine which have been practised in our country for ages, and which are still
continuing to be practised today. Therefore, Sir, | welcome the fact that we are bringing
these two Bills. There are shortfalls. There are lacunae. | would urge the hon. Minister
to have these Bills passed, go back and see as to how the lacunae in these Bills
can be addressed. The most important, in my view, is to bring modern science, modern
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research into Indian systems of medicine. Let us not poo-poo modern science. Let
us not assume that we knew everything about modern science thousand years ago.
Science has moved on. Science keeps moving. Research keeps moving and, ultimately,
clinical documentation is what is important. Therefore, Sir, with these words, even
though | do not belong to my good friend, Shri Oscar Fernandes's school of thought,
and he keeps trying to convince me every time he sees me about the virtues of
gomutra and al other traditional modes of treatment, my ears are open, my mind is
open. | have a skeptical approach. | am agnostic. | am not atheist in this approach
but as | said there are people who are romantics but also | should point out that
there are also many hypocrites. Many people who sing the praises of Indian systems
of medicine but at the first opportunity when their illness is concerned would like
to go to a modern allopathic doctor. So, | am neither a romantic nor a hypocrite,
| am a redlist. | want the Indian systems of medicine to be a globa player. | want
it to be an integral player in the Indian healthcare system, and | think some of the
points that | have made, if the hon. Minister can give it some attention, | would be
most grateful. Thank you, Sir.

st Murer AREYT RE ((9ER): Stawene #8iey, § 99 Ugdl UGl RIdig
o1 & WY WEHR Bl A gRde g fb 60-70 WGl b Alg 98 g9 (e
W TP HATH Iy g9a! Ifufdredic & for te fda 9ms s 2|

YT W BH a WRE ¥ [qIR BRAT BRI U, I BH & GG ISP S
3R GIRT, YA 9 B §U 99U ¥ W, UM, YE9-987 @ AN &, 9 9 Yda
& fqwen 4 & €1 ® WE Wiy iR wr qEl W @Ry, fhe R Bl g
TG & AT PE-1 WFET @ET 9IRy R BH-Ar @ el 9T dievl SRR B9
S qFl Al W9 X, A BH GHEE H Aglorad Br |

TN d9gd-4 fIgM Wewl 7 980 4R wWiEcd Ay 1 gR I8l | fawed
q e RRed @1 wawen gl PuRI ¥ Yo Bl 2l I9dh 98, Rdds H
W g9d ar H fear | R gk S Y SR Se dal o Wt aga-ddr fgurd
&l SR SIS BH SWP! renovate PX Y € I SHH R Hied W WH B
SITQ | #ie e allopathic § @« &1 &1 AfT B research &A1 Y& B Al
R S @R H, S gAR ydel @l ®U-AEf | § b €, g SHal §H
re-ensure B IR R BH Us-UIY 3R SISlgfedl R 37 SV, &9 chemicals
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R e MU 39 SHI BT I modernisation ¥ TEl Tl safaw § H# A”Iey
Bl G GG G| AT 3Mgae b1 upliftment BRT BT EIDBAT & 1 AT H
o feam @ I)d 7, d@fd g9 W ANl & &F AHE 8 AR g9 fawn
P AT FHS, N 39 W depend B | BT B 60-70 TG H TN Bl haRRqT
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AR €, ST W BH SUGT fIr W o ¥ SSl 8FR BHal REd el ¥
ql BER Al H SNSRI $ IR e 9K ©, BIC-BEl dil W I9dl e
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ST & 3R Ife omedl SiH & ALY IR dRd NBI, O S9d! oigh o« grft
S W AT W WA P AEAIHAT T8l ol q@ TgRiue g TAgRIuLy o An
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T AT AN S T, al o1 6 gu ani 1 gema e g & ag
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BM IS B SN | ST SMgde &1 RIReH ol & — I7gde &, S9H -gRiue)
ff & A W & IR Tar @ wawer W § iR S9H Red W €1 R oA
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arar g1 g8l emiuell b 80,000 Sfdcd €1 ¥ AW oAl Il © SR W AT
T ERTE § 9e9 SUE] © S9h! 398 sfeiics Sial dI1fsy, 98 8l STl I3
Tl MU I§T W Ig A8l P, d HERTE H SIRI RT 8P BRIUA F IR
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RGN AEdl € UH Al A RN T UGl 59 AGH H HE AT A BHEA
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PR sfeTd Rived offe AfeRe & IR § S v fhar T on, 89 d9d I8
BEN AT ATI TE WRANI, 2017 B QU AT| S=IH I§ HEl o7 & Yoga and
Naturopathy regulation with separate Board for Yoga and Naturopathy, S ¥IRT
e @ 9 B T 9% TEH del Wl TG AT §l g8 THH HI ASl AT B2
Uh TRE AR UUH H3 P 9 IR-9R Bl T8 T fb ygE "@A 9 AT & faw
g UM W 9@ PE T R I T g # w21 9§ T8 Aear g RJife
T § IR usel €1 AT o7l S9! advertisement UETH HAT ST T Fgd d)Ie
H far €1 98 98d o”l 9id ¥l $9H iz doubt TEI & fF AN | 98T wrIer
BT T L..(AT @ =), W, W FHI QI T 87 HA Al AT g
foar €1 @8 g1 <€l A € B U s« R T W E?

SURI, 3MgY, AN, TR & IR # Pz dr 4 RyoicwH fiw €, 89 w
MU DIg @ el A & 991 oFan 7 & I8 S 9 71 g1 Central regulation
by the statutory cover means, ST quack Sfded B0 €, 3R MU SHH statutory
cover &l oG, O SUW quack Sfdex g Hs VAT died § fh e 9w
TEl B €, STl ded B BhI, I8 H @Al gl $9 ke & advertisement B
g 54 g4 SR URd H gAd € d B <R $ FUR fora@r garm e ® fb
IR BRN, A U R, 99 ) QIR ' el U AN @@ B @iyl swfoy
W @A W IS Yl BFT 9gd Sdl 2| Yoga and Naturopathy have been

an integral component of Indian system of medicine since 1970 in the Indian
Government and in several States. The Central Council for Research in Yoga and
Naturopathy which was earlier under the Ministry of Health and Family Welfare and
now, it is under the Ministry of AYUSH, has been in existence since the year 1979.
Jg ol B 91 T, VAT A FHEIN| I S G} fean S g, U o ®
& a8 <= 2014 W @ M T 2014 H AT IS Bl 8T A Fprenl 3R I8
g h BY A WU feun, ST WS b IR H BHIN IRGT dlad ¥, SAfT S/
S0 B H AU 3 SR I8 W9 ) g £ MU T SRT I8 PN, I§ Ul
A 'l el AT

3o WolvE LA B G MU PRI, A9 R g #1 @ 9
SAEY| g ol ¥ f oY e R 9gd Teds! aX @ g1 # oy Raawe
e 6 3 Wode BT H WM Gl SR S@l Tdl B Gl 'F fdegpd 39d
g H B BT ORI B BT Plg AT T8l 8, ol Udb d1d ol IR-a%
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AT ST 7, 98 8H ANl od & #9 ®'l {6 ag 99 91 wel ¥ & ey S|l
ATA W BN IS <, offhd 99 dls dWR TSdl &, d9 AU IFqdH yfew #
AR ®T < €2 S gardr fh o9 fe B dERY B 7 a1 99 IR | SHal
TS el e, I diede gaiey € 9l geal @Ry e | I8l W SMgde
® Sl AbAS 7, 98 YAl 9 9gd Sl Tl I8 Uh dRwiesd & e b
g dMR 9 B, 396 IW WIHd Har o ¥ iR sEifely aw §gd oo ®
b amgde B FHSHT € SR TH M Il gl 39 9 & SIRY ¥ 89 3MYds
P AN g1 UG, dife 89 9 ol <1 O onfl dog Wed 91T 8, 9 $3ery
S €, i B9 W9 HLI SIRIFHY X8| AYAE AN @1 A8y, I& agd STas|
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S 9 ¥' ¢ fF d$ IR &9 a1 © f& modern medicine A1 el #
Hidel haes! § g9dH] qAgAT I €, 99 Wel ¥ 8my AT FHEd & chloroquine
el 7ol & fav g9 899 g9 #) & &, 9 chloroguine @1 HeRI Ug
TREd 4 Q@ gREd SRl B o9 Wt R B @ 9 9gd g@R oM ©,
dUPH Us B CEAl AT WH B I B ol 918 H 39 W REd gs R R
% 9 H udal @l f& SEH quinine € 3R quinine @ Sdele 999 @ TI§ QIR
A HRAT Sl &M @ a1l wEled, %Y Quinine W Chloroquine e, aife
Quinine & sgd disadvantages &1 X ®E & Adeld I & b basic drug Us-
digl {4 Freedt € SR ae § SS9 W oresearch @1 Wl €1 IE d9gd HeaQUl
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W # qq @ 6 Po W Ugd WEM H Uh SXE § SR SUe UY U
creek &1 981 W9E BT UM AT €| g8 YT g1 {6 HIST Ul Fibe @l S|
AN B uar o fd g Wer uel e ' 8, Al Al Bl 9gd e gl
6 g § @R Ul & o Hier ol e @1 71 9 39 gHchR A ol |
SN A S U, A1 Sael fERAT g¥ BN o | i g e axE $ dio
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HEIGd, ST 3l 1. MR USAd S F garn o b randomized control trial
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A @R FHH BT T, O TG <delc g8 G IR @R dTel 1,000 AR B
Yg Ccqdoic & QI IR ST &1 1,000 <deled Sl I Bl Afbd SEA iR
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Sl CHREY A0 IET ¥, S9 QM B uar el gl € fF e W Mel § o
gl % 95 4 99 811 ¢ & Foqga § 99 car 9 (64 feaar wrREr gal /e
WY f& gap el & 1,000 @M H A 100 AR BT @R BH AT R AR
Mell A W 100 AN &1 @R HHF g, dl 9931 H Al © fb $9 T4 4 iy
BT Pl A T8l ATl SAY H Pl Aedl g 6 39 TR A TS| O db
T& Brft, 99 9@ &9 TE ®E U f5 G gar ¥ 10,000 AN B AR I,
afT 98 a1 wEr ¥ €1 O §AR shepherds &1 S eWa ¥, dWT & BRI
9a R HY UAl € b AN SR MYde ugfa W 9gd UCREd ®§, lfdd
S UICRI B A For § M1 B, 1 g6 Wi @l evidence based, not experience
based MU qAMT S 3R SIF dP B8H 9 dd el UgAd ©, A9 db g Ael
&1 BRI Experience (3/3wd) 3R Evidence (Wgd) — 9 &Ml H Sl 3R & I
FASHT BRT 31X research & AITH A I Siredl 8RNI AN & foIg G AT oFTan
g % IFT 9gd important € IR A T g9®!I ST i accept fhar ¥ fo I
R WE A RAd g8 §1 SH a9 qgdqUl 9 I8 © b Al Sff 7 W@ SR
ddx, AN T @t goema fasawr § @t sifoy 98 A 99 RE Ugd @ §
3R | 1 IHST BRIGT 8 8T &l SR yoga part of ayurveda s, d9 & R,
A, Rigl SR @l iR S W €, Bl 8, Al B9 el Asiefhe IR
W UfaSH d€ THRE BN, @ A #, RS9 H, W) fam d orel i
d Ugd Adhdl &1 3R YWl BRN, Al SHAl dhfse W g e Fdhar § iR gARI
oE ¥ 4 Haw] gRad: wd dw] FREETT 81 S| AR I8 $EAl © fh Ul
PR A 9 A R B SN | gy # iTiRed fAfRex |8 @l g=iare
o AR 6 9 ¥ A W) e €1 3@ W & (U BEl T AL/ B
Hel),, ofd ST Ud UsarseRl dHcl 7, Road 9t 'ew @l representation F,
gAfTy {31 ofal & & S SUH WTW @I representation 3R Sfded &1 W
representation ¥, a9 g TSMfMRCR oo S@ay RIRRA. Aglqd, oMo q31 I8
I B AR QAT B, 3AS U 3MUdT dgd-dgd  g=IdIg |

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, in the
Statement of Objects and Reasons of this Bill, — the earlier Indian Medicine Central

Council (IMCC) Act, 1970 has not served the purpose — it is said, “to streamline
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the functioning of Central Council of Indian Medicine and to bring transparency
mechanism for grant of permission of medical institutions and improve the standards
of medical education.” Now, the present enactment will serve the purpose or not, |
don't know, but | support the Bill. | wanted to submit to the Minister a few suggestions
with regard to this enactment. Previoudly, it was referred to the Department-related
Standing Committee which examined it. It recommended 32 suggestions, out of which
only 15 were accepted. The important aspect is, Yoga and Naturopathy have been
given discriminatory treatment in this Bill. The Minister has to take care of it. Another
thing is, one Member from Lok Sabha and one Member from Rajya Sabha are to be
considered while constituting the National Commission. That recommendation is also
important. That has to be considered. In fact, the Medical Council is a professional
body. Proportional representation has not been given in the National Commission. Only
six members have been given. Being a professional body, it requires more number of
representation in the National Commission. Likewise, medical treatment is a State
subject. The States must be given proper representation. It has been given in the
Bill. Now it is required to constitute a Commission by giving appropriate representation
to the States. As far as the appellate body is concerned, it is a quasi judicia body,
but it requires independent powers, but the Bill does not provide such independent

power as far as appellate body is concerned.

The Indian system of medicine has to be re-oriented at the present stage. ...(Time-
bellrings)... The post-graduate diploma in clinical cardiology course has been
conducted by the Indira Gandhi National Open University between 2006-2013. There
are 1,700 graduates, but no recognition was given. They have approached the Delhi
High Court. The Delhi High Court categorically directed the Central Government to
consider it afresh on the ground that before commencing the course, the IGNOU had
not obtained prior permission under Section 10A. Accordingly, the decision is not
sustained and quashed. Recognition has to be given. Despite the directions of the
hon. High Court of Delhi, it was not considered by the Ministry. | request the
hon. Minister to consider it, to give recognition to PGDCC. There are 1700 cardiologist
graduates. It has to be considered. Ultimately, my senior colleague, Shri Jairam Ramesh,
has suggested that it requires an integrated medical education system. | support the
same. Unless that system is introduced, the purpose and the objects of the Bill may
not be fulfilled. Thank you, Sir.
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1. 3N JOTU (SR UQR): AT SUGHEIe Heled, RGN SR Jorelt
AN, 2019 3R BIRIMNMR® SN, 2019, ¥ &1 WUl AU 3T Wed & el
Tgd E1 F e g 5 3T SN et & wiRa B9 % aig <9 @ Ren gl
H 9gd AMagd guR BN, Hifb s Hew@yul oy fag u gl

AR, R < B Mgdfed Rem o td gF d IR & v I wrR
TR U9 Rl BN SR ¢ T & W1 faculty members &1 selection Wi T
R U BN TAT TS AMG & 3HY 8N §9 SN & fqiid dR arsi &l
TST BRN, S WA W W AUALSUAT B PR H e g B s fadwe
& YR BN & ae M¥Ed wU A s96! g9l S0 9 Ar [ S 3R s
BRI Sl WRAE e ugld 8 Sud serde URdde &M &l |qHEar gl

AR, 991 Udh OISl 21 B8R d9/ A9 9eRl A fRaR 9 39 W o=dl
F1 R W@yl gema Ry €, ofed amydes & fou ol 99 ot wewyul g,
S amgde URUIMIRS 81, Jde &1 gollol URUIMWE 81, IS9P [0y Ig Maedd
g & s’ S sydfed gard €, 9 I9 Id Pl B 8l, b Tdol dArm
3 @ U, dFl @l o g9a @i, A Sd JHiedl d¢| dfdd a9 ddx
ST gdfed gard off, BT g9 &b IS dRIb Bl ¥ SR d AV fafe-fder
P A A o, oM M T AYdfed qAN g9 THE R BaeRAl d g g,
SOy 396 9 gRUm FE od | WIIeR, YA W YW, Y9N, dod, W, $9
9% 9 G TR AR O AR O w9 fav o gar gkl ofl, Sud e
R Sd &, olfds ST 39 d=iiivis g H ARI Aol gekae! haeRal § a9
T8l €, packaging &1 Y& ¥, 9gd ST Cdolcd 99 &} N @ ¥, ofdw 9 gRoumm
TEI oM 1 H W § 6 Sl WRa fHfee ugfd 8 S9H Agde @l s
29§ & T8, 9o IR A=Al Ui HRe & oI Savyear & fb g9 ool
IRAIGH BRRIT Bl Gge P, dMYdiad BEAN @l quality I improve &, T8
W g9 drell garell @I qurek MEiRd wRA $ [ $OR AME g9¢ A AR
q & Tag Ahe # Mg R ARl d@, WIS qF Ugd | 39d foly R Sl dRifTe
TIPT &, I dWIb A Fag g1 MY | BART T 3MJdfad [AeM UHla d T
B3 €, B9 WIPld STeigicdl ¥ &ad IR B &1 A 9 Ig Auar § b
S @ S UE BT T, SWH Bl § S <dele Il B, 98 g]d MM & forg
ggd SWR Bkt g1 W F U @ ufvwl FRed wu @ @dErifed & wu #
B BT &1 U Fgd W q@ig §, Sl B9 WIelad Seigiedl ¥ R BRd |
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Wf ST STSlgiedl @l WIS, S W WY, JYT IR AP AgHY 9 qdrsi
B AR BRAL JARA AR R, I§ U g1 SHeR] 8l 81 § AF #3300
St we wgm b Siel sgdice b ughl @ a1 WRdaE fafeoar ggi
BT MU 39 ATId & 7gH A TS Fod AER A g S IS WR W
ffgg wu @ Iy Ffecad Fea &= e, o orew fufecds 8, I 996
T ATHY BN TAT MY AR SHYN FHT B N BN ST WA TSI SMAART
2 f5 ) Qi & e H d S My SR e @ e aRA & fau g
Sl BEAN §, 99 W &F QA1 S| S S "ew 8! faar v f6 smydfed
ARl HT URUH IAAT ST I HeAdl, IHBT BRUI B SMYdiad qarell &
g H S ufshar SruATs IRl ®, SS9 RifYredr sxet Sl g1 sienfie 3 9
Tel, dfewr omgafad fafdear Ugid & ofey AIRYARd Al Bl g B Sl Ufshar
BN I, AT T FEiRT B o, 'R R dEl 7 N S W SHel
o, T 9 qa AWMBRT g3 Bl | H qusiar g fb gl g § ARdr e
Ugid @ =G UgaH & oY 999 We1 Ahedd © B oo fafbeas B,
B, FWIS DI AW e BN NG db WIS PI AW Ael BN, 99 qP I9 4l
P A 9 fafecar ugfa @ WeRiar 98 8rffl 8 39 W fuw ee 9 @t
3MaIHAT 2

F A T ST ¥ I HE W SR H SHel @E g 5 3 S qF fades
AW €, ¥ IRay fufecw ugfa § ffed v @ 919 & ger wifdd &8 eiR
T W @ Aw mgdfed fafeew ugfy @), @ I B, aw fig B, o w
BRI fafdedr vgfd 1, g9 980 QR BN offhd & 396 9 & egdfed
BN | 51§ d& ¥ UEdiRE Gaig el g, 99 d@ e9d] Sd s aRomd
T8 fielll iR 59 9@ @ue uRuie T8l fiell, 99 9@ R fafecar ggf
B Wipridar T8 sl | wRdE fafeear ugfa sma # qof € Sk Swd wiied 9
Sifed I BT sore B N R § vanfe fafecde A1 e 3d €, S ]
B gl IMRYdfed fafeear & ofdid BIam ©1 H ud Aemd | AF-g H#H Sl

A AWE HEM 6 I M1 9gd B AMSR [JUIS AU B Y T, <fhd BH
mydfes garsii & fmr & forg oft Sat & wafedr & W TN SRAT BT,
qfh B9 ISP DlC B AYdlad Gad a1 Aeb, Sl AHBRI 8, TRUTHABRT & |
gAY BN IR fafecs ugfd & Wierdd gt o 99 39 fId R dier
& Gy fean, g9 fIg 9gd-9gd g=arg |
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Imgde, ArT iR urpfae R, T, Rig ik Sl emgw) WEre & o
T I Ve HAerT ¥ Yog #@et (oft sfuie o AEe): 9e ugel H 9l Ay
e B deled W AR [ PRAT g B U [l T RIS AR
AT ToTell RN f38e, 2019 iR RIS gRAMU JART fadRid, 2019' B
AT f&ar iR U Il AFH Wl @1 B4 WUle el qY o © o Se
AT M dTel 99T H W T dRE B PR P BAR BRI IR W g@ G|
S-Sl ft AT WS g8 diel, S99l 9 @8 suggestions fAU 3R wTeT 9@
el wewl A 39 f9d @1 wweA e g

HEIGd, MY HAT @ &I Councils off, ‘Central Council of Indian Systems of
Medicine and ‘Central Council of Homoeopathy. 1970 ¥ T ffaffad €1 o @ik
1973 # Homeopathy Council &t ot | 391 qI fafdcn vgfoal &1 @9y e &k
S Riem deE S B ¥, IS9Pl ¥ &Ml 8 Councils @ RE o | Sad SrRIEH
4 RGN ffed d=i uRvg ddEt S AR aRadd {6y SN @niEe 9,
g T8 g, e SRV gEd dF § W oreRy U g Wy, o fafeear R
W IR WY URpd U9Ed geT SR uriigdad @Ry WAl UeM PR H D
2geT Uer gyl

HAEIGY, SO 50 AT & 91§ 9 AFE R A8 AT Sff F BRIWR ST,
dd Ministry of Health and Family Welfare § ¥ T BIel 91 faurT A5 o, dfd
ANER G HA ST A ST U 3Tl HAT a1 e iR Swd aq Afded
AR & g9d HH H T ens ¥

MR Fafhe F=l URYg & SR I gare a1, fafbe dwenstl  ®
AN o, IF H URSRIAT aF SR R ffecn ugfi 4 fafeer Ren & amei
d IR & oy &5 WeR R4 fafee =i aRyg (@enee) e, 2005
B o 9T J ofrs o, ifeT faddt 9 A RO 9 98 S d¢ FEl urml 2019
B T Rt AT &1 fd ow O, dfed d9 ' |9 faggt e foan
AT P WHR o d¥ 2016 H ARAT bsid f&fbear uRyg e & Fwier
& forg A AN & SuTEmeT B rAerdT H Uh AT &1 e fhar or| Sad Afify
T YR fafecar Tgfd IR ST fa89gd, 2018 B WReA 3R uRAR wHero
HATGT gRT ol ¥ | U &_A 3R RISy forfbedr omanT fags, 2018 & &
a9 W R axa & RwRe ot #1 s ey & 9 & 7 oA,
2019 @I "R fafecar ggfa IS manT fage, 2019 5 91§ U9 foar
T AT SF 9% A Sl fA9ue KT HAS § U fRr U ek WK FAEd
% S suggestions &, S W HfAEH @1 gAY 39 fISIe # accommodate faa
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2, 9 915 B I 91 3fud AME Al AT | AR 9l A del |
56 R H YOl g WRd fafecn ugly o R, e @aan iR Rier
eermell | a9t ugqell & faemN iR faffda & fog wrdi fafecn uefa
IMSER RN BT T39 3R SMART B Aelg o7 9 Bk a=1 & v ta dagaR
URYE 1 T3 IWH fHa1 gan g1 FfiRad Ml 4 IR W@ diel &l 16, 3RIq
FAAPYd 3R FAHRR WRI R A Rre & [{FEfa a1 iR SHS Adl
P MR B F AU Mgde dls a9 g B

EAHYd 3R FIAbRkR WR W AL g iR |a-Rear Ren &1 i
PR R IEh AFD Bl FEIRT PR & o g, g R |GE-Rear e
M B RGIRY 1 i wResti o1 R &= SR S9e1 gk 7 gedie
PR P U IR e gl g Fidaa MR w9 qedied a6 a1 9Rd™
fafecr ugfa & fafscanaRel vd amaafel & §a aaafie smexo o Fafia
PR dl fafecar mEaR-fAaRT & dgmr o7 iR wRd fafeew ugfa & 9
ARUYET fafhcadl &1 e I IR Y 7@ & fog wRa fafeer ugfa
IR AR Ufiror a8 WY a9rn ¥l

EAaeyd fafeed Rem § uae & (g g J9M [T UrEd-ag-aaer )i
BT IRIH 399 & | YR fafecar ugfd & fafecaartt & w0 4 ax9 & faw
AREE a7 B TP I URie S @1 Al Mo fdRar g

AEIGY, 39d AN ARG fafeea ugfd & Riee & w0 5 & fgfa <3 &
fag ot Iy et raran okie @1 Qe B Ae fofhedr dARemsi &l RRATg
& g Al UeM &R+ @l Ugfd g1 9RA™ fafear ugfd & g IRReR
R T IR B Y WA B oaIdT W

TR # 3R 9Rd & 98} Rud feafgememl ik Rifeca Wi gRT ueH
Pt T fafbea sEar & Agar 91 IR AT Bl 91O o[ A7 Sfedl Bl S
AT T

qEIGd, Jo1 T8 HEd A A Pl AgWd BT ® 6 o IYde ARd H &
8], afer @S Wl W gER U feAws o @ ¥ f6 sUR U au 39 ey
d Red iR PRIy H 84 THIAY HRY, B AUP A HH PR $ [T TR
I H e wEd g 5 FA9-T 14 o I H TR Ade, grael ek
AN b THY 99 T § SR FA-U-HH 10 JFEfEST d 8 R wed ey €
IR BTIR WHHH d8f SHx Ul I8 © 3R HH-9-HH 28 oAl H 58 SHHEIA
el W T g
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[ sue I TS

Heled, Y3 I8 ga H 9gd Gl Bl Bl © [P I S TAAeSyH (G,
2019 I 5T |l H AFAR WEORT ST gRT @R 3R gRAR FHedror fawm
A dfd wmrlt 9 & amd gdeu ok RUIE & g 9o M or | IS |9l
Aferarer 9 27 FIRR, 2019 & 37U UF & gRI WR IR URAR dHearor fawm
P RMN ARfy @ 9ifa fofecr tgfa I s fagRes, 2019 @t 11541 Rure
@ Ui B HFAGT gRT M O &=+ & folw oniftq fovanm on| ot wfafa =
e W e eiftm RUE wRgd &1 ok denemi iR amenesi & RywiRer & |
dare F R A @ e ) AR s & uwE ok I f[fea
JRNT SAMRRH, 2019 TAT 39 Se¥d @I YJ & g ARG Y ST BT e
W ITh @A & ORI & & # I@d gU WRAY fafecd ugfa 89 IS iR
fag®, 2019 # o ANEAlARE i @1 U@ ST

Tud el wffy @ RUE @ S @) T SR degeR I fafder s
JffRM, 2019 & waemi & A mferd fam Ml § 99 fsea # T8 S
HfeaHd Sl e RS A Ged MY ¥, HA-U-HH -9 Dl BISPR oIl IAH
el ¥, W WA d d EE PR (FaEH)...

ol IF MUTS I (SR USY): MO $HH 50 WA< § HH A4

st sfure T4\ AE®E: S U9 sHE 2, B9 UGl o fh SHd BRA Bl STRRd
e ®, 9 SRd TSIl dl BH MM MM dldd Bl H ThMHEISS B il

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please address the Chair.

O I MU ATEa: A S AT § QIRY f I, SRl R Siesl
foar T @1 sHH wEIed eRd die SERA| WX, AN SR AR arelt il ard
g, N1 3 dE 6 T MM % Sueme & sfex off Affa it off, S=M Raws
fear o & I SR SgRUe & fog o fod ARl ga e fAd @1 ARl W
@ & 3R 98 consideration # &, ¥E H MREd dR A AUB! ATERT HIAT AR |
IE TR faRE ¥ 3R Tkl 9 el BH 3UP SR AR &N |

FW, § & R iR vl A @1, el gst ' 9ol fear g s9 o wuie
BT WS H Al H JUR TEI ST Ahal g, H@ild Agdes — AYUSH system of
medicines ¥X19 U WA A UBd YH AT ©l 50 WAl H 3AD SW PO I
TE gam, wE = F I B oMt S I 100 BRI FHT AT, g8l 50 dRIe W
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wd el gidr a1l H g A Pedl dedar g b g g wel d§ gHd Sl qeie
g [HA1 &, W & YR 100 WRHC WA fBA1 €1 BAR UP AT Ae | sHDI
7 ft B g, T 9l S © 1 S G 48R faU 3o g Ry f doie
3R 981 ¥R <« &I, olfbd 84 AMd © f&b 8 SIEN| &4 Sl $© wAea-ar e,
S UE Sl Y @I GRIMR B, SUS B9 U@ el # N dgN H elSlagd
BT Y &l BH ATSI 3R HpT AMEY| AU F9 AT Fewl o Sl qolerd
fed € 9 9vigw wEl ®U W o TRy SR ¥d 9R H o'W fduR a8k
Sl P8 B9 wed W o Adhd §, Sh] wed & 3 FA Sld il IR IHDI
PRATE B H I TG |

AHR M OIS AIGd S, Sl $® HY @l 7, present Ministry has set up
a'Yoga Certification Board, i 370 %1 o, 98 &9 aready U& Yoga Certification
Board set up fvar 21 a1 9 oM, d9 I W1 9 g, 99 dF AU awel
T ol

By AR F AU 919 Pl B SI IR USAId Sff 7 el o7 fdh, “In order

to promote research, all Director-Generals of AYUSH Research Council are Members

of this Commission as per the recommendation of the Parliamentary Standing

Committee.” 1 |9 &1 gA< s9H AHAfed fvar gam &1 | Research Councils
% S DGs ¥, 37 9ad! g9 |ffod fear genm g1 "+ st gier garr S
9 ®er o f&, “Central Government is Second Appellate Authority. The First Appellate
Authority is the Commission. Creating a separate Appellate Tribunal will delay the
decision-making process.” SHIfelY Sl $© 8, Ugel Sl S 8RN, §9db 91§ H
AT § 3R Sxd Tel d iy 59 $uk o Af¥ed dr 9 89 faar &l

sft &, AU St 7 9% R # S dlelm ® & “The provision alows the
Chairman and Members of the Commission to accept the employment in any private
medical institution within two years from demitting the office of the Commission. The
Central Government shall take due procedure and ensure that there is no conflict of
interest.”

TRIGY, BN ®y WeN 1 B9 oy gua fad ¥ s1 faTu wewdw, S ust
EAR WRR §, IBI AYde I He@ o9 IR 9 84 Iad1 &, g3l ol © f&
g 7o ¥eege S @R @l guidance @R AR WL I WOTA A16d Sft
® S AFGEE B BY I FIAAdl 8, S ol & SER WX g9 Imgy A
B M ger H 8w ffea R ¥ FrE 8RN
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M. M U e

AT AEE IS T S A BEl o f6 We’l ugd Sl g9 @ied © fd
qg 91 By A W BN B, W U U Ud ST dlhd §1 bs Aewl
9 P8l © f& medicines @1 integration M1 @1f8Y| I8 P MYV  dready Yo
far gam €1 @3 Sl g9 ERUced & TRT € A1 gEx Sl Higde BiRUSed €,
T8l integration &1 P adready Y B3N & MR & I & U bAd g
g S Wic § 98 Tl b gE1 @Ryl SHify I' WA 9 SRl WROSn
NELAE A F A1 g1 T BAR FST MIY A B UF scheme T IHH FAR
Primary Health Centers § I &l dXg & Sfacd dad €1 el it teft =nfey,
ST AfSR @1fgy, 98 de” AT ©l Sl integration BT UHMT w8 T AR
IE integration Ff¥ad U | M1 Fgm|

HEIGy, W. YW MUl AIGd WIed 4 Bl b BHSl Bl X% W 33 recommendations
g, B9 I g B W TE HET WA, §9 59 9y ¥ gary § fh e g9 S
H adjust FR TCHA, ITDH! HE| I Hed 8, STH TAH A B3 3MUF IMU adjust
B W4 €1 &9 Bel b R oevd IS, d1 B 3 SN MREd wU 9 IR
cagll

TeIqy, & I8 fo gafoy @ el wifs &9 oMy ugfd @1 oMl dgM
¥ U ok drea @1yl B SRl W VA didord o, S A & o Hietord
J, Set I8 wel Al of 6 oy ysSfed o ofifoy, SMu die MY AT HA MY,
My Afefhhe o9 & fay o SR Th A A | dEl B gER Smgy
Ughd & S Sfeed €, S8 confidence TEl ¥, practice @3+ &I confidence wT&!
gl S9® IE 919 9el ¥, Fifd 9 & Sfdex Pielel H STH] U T8l, a9
de SaH Ufdew @=A @1 confidence ®El ¥ IMUTM? SHH §9 oRE & oIl strict
rules €, 31 ITdI Igd Soxd ATl UHEl ®F H Sl Pletol dad d, gAT VA
Il Bielorg @I 49 FHRar a1l %G SR W V0 S Bl O, S6I gFA
g dxdr fearl g8 3 99 v b fIU SR dred @iy, sdfaw g9 A 9 foew
YD AT WP AT &1 M WA & P IR BT AT SR 80 ST W 3HA
Eagieinal

TEIGY, FET W W AEEE Fel 7 AN ok TR & aR # 9ren
T S9d IR ¥ assure fRar € f5 S T emAamT A wEr 8, S & Hgafew
B T i a9 & aR ¥ fdaR &A1 IR Seal B 39 dRE @I 9 bR SMU |
AT AeRl | 9gd AR geE QU €, B9 99 gl ) MREd dR R faEr
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T 39 9 § S wage fey v € 3 ' fAR¥Ed iR W™ ared fRerh |
g Y M & d8d NAM & SIRT SREIHH Folld & iR 9l Uil 2o 3w
H AU ANEE T @ 21 B NAM & T8d S U 50 999 BiRgcd @l Wi
IS B, 99 W & d8d 3@ 100 W UG BRUCed 9 B Bl 8 feRgae
H UH BRUCH §9M & Al &1 89 S ORE |9 9% Y@ 1 MU 9Hd § fo
fGeell & 7olld de’YR H BHT 3fd $i$h SREE 3% Igde Yo fbar g
# it A wel ¥ el wEdl § [$ U Uh gR g8l S} fdy| gHd
2017 ¥ IEPI YH [HAT ATl 1S & &9 g8 a1 s9R 4 Al SI1&1 WRied e
Fam T2 Tl FE 100 99 H BiRGed T IR B fiF T I®ar ¥ iR Wi
B SATE e el €1 39 UBR W AN BT BEE MMYde & Ufd, MY & ufy
g¢ 81 ©1 Yf$ BAR inditutions B W1 9¢ B! 8, BART M d¢ <8l ©, ST
SHPT held BT b [T BH drdpd Wl Aty iR SN dred & fv 8 39 faa
& HeEd W UG WA AT gY & H W AT wedl W SMUE bRl § b
B S W 3MUPT WEANT AMBY AR [Gct H_ar g b I S [ew €, 97! uika
FXb BH SR AT (DT M PR $ [ wWgfergd < # SA@l | dled 8,
S WR] P WY AU FIP! g <dl g, Igd-9gd gwIdlE |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): | shdl firgt put the maotion
regarding consideration of the National Commission for Indian System of Medicine
Bill, 2019 to vote. The question is:

“That the Bill to provide for a medical education system that improves access
to quality and affordable medical education, ensures availability of adequate and
high quality medical professionals of Indian System of Medicine in all parts of
the country; that promotes equitable and universal healthcare that encourages
community health perspective and makes services of such medical professionals
accessible to al the citizens; that promotes national health goals; that encourages
such medical professionals to adopt latest medical research in their work and to
contribute to research; that has an objective periodic and transparent assessment
of medical institutions and facilitates maintenance of a medical register of Indian
System of Medicine for India and enforces high ethical standards in all aspects
of medical services; that is flexible to adapt to the changing needs and has an
effective grievance redressal mechanism and for matters connected therewith or
incidental thereto, be taken into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): We shall now take up
clause-by-clause consideration of the Bill.

In Clause 2, there is one Amendment (No. 4) by the hon. Minister.
CLAUSE 2 — DEFINITIONS
SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 4) That at page 2, lines 22-23 for the words, “whether supplemented or
not by such modern advances as’, the words, “supplemented by such
modern advances, scientific and technological development as’ be
substituted.

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 4, there are
nine Amendments; Amendments (Nos. 49 and 50) by Dr. T. Subbarami Reddy;
Amendment (No. 56) by Shri K. Somaprasad and Amendments (Nos.5 to 10) by the
hon. Minister. Dr. T. Subbarami Reddy; not present. Shri K. Somaprasad, are you
moving?

CLAUSE 4 - COMPOSITION OF COMMISSION

SHRI K. SOMAPRASAD: Sir, | move:
(No. 56) That at page 4, line 7, for the word “six”, the word “ten” be substituted.

SHRI JAIRAM RAMESH: What are the Amendments by the hon. Minister?
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): They would have been
provided to you as part of the Bill.

SHRI JAIRAM RAMESH: No; nothing is provided. ...(Interruptions)... What are
the Amendments?

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): | request the Minister
to ensure that the Members have a copy of the Amendments that you are moving.
...(Interruptions)...
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SHRI JAIRAM RAMESH: May | raise one issue? ...(Interruptions)... Did we

discuss the amended Bill or the un-amended Bill? What Bill did we discuss?

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The Amendments are

being voted on now. ...(Interruptions)...

SHRI JAIRAM RAMESH: But where are the Amendments? ...(Interruptions)... We
have not got the Amendments. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): They have been
circulated. That is the information | have. ...(Interruptions)... | have been informed
that the Amendments were circulated on the 28th of February, 2020. They have been
circulated. You would have received it much earlier. Since many weeks have passed,

you may not have paid attention.

| shall now put the Amendment (No. 56) by Shri K. Somaprasad to vote.
...(Interruptions)...
The motion was negatived.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Amendments (No.5
to 10) by the hon. Minister.

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 5) That at page 3, line 18 for the word, “twelve”, the word “fifteen” be
substituted.

(No. 6) That at page 3, line 19 for the word, “sixteen”, the words “twenty-three”
be substituted.

(No. 7) That at page 3, after lines 37, the following be inserted, namely:—

“(fa) the Director General, Central Council for Research in Ayurvedic
Sciences, New Delhi;

(fb) the Director General, Central Council for Research in Unani Medicine,
New Delhi;

(fc) the Director General, Central Council for Research in Siddha,
Chennai;”.



580 Government [RAJYA SABHA] Bills

[Shri Shripad Yesso Naik]

(No. 8) That at page 4, line 5, after the word, “Sanskrit”, the words “Urdu,
Tamil,” be inserted.

(No. 9) That at page 4, line 7 for the word, “six”, the word “ten” be substituted.
(No. 10) That at page 4, for lines 10 to 14, the following be substituted, namely:

“(c) six members from Ayurveda, one member each from Siddha, Unani
and Sowa-Rigpa, to be appointed from amongst the nominees of the
States and Union territories, under clause (ca) of sub-section (2) of
Section 11, in the Advisory Council for Indian System of Medicine, for

a term of two years in such manner as may be prescribed.”.

The question was put and the motion was adopted.

Clause 4, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 5, there are
two Amendments; Amendment (No. 51) by Dr. T. Subbarami Reddy and Amendment
(No. 11) by the hon. Minister. Dr. T. Subbarami Reddy is not present. Now, the Minister.

CLAUSE 5 - SEARCH COMMITTEE FOR APPOINTMENT OF
CHAIRPERSON AND MEMBERS

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 11) That at page 4, line 32, after the word, “Sanskrit”, the words “Urdu,
Tamil,” be inserted.

The question was put and the motion was adopted.

Clause 5, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 6, there is one
Amendment (No.57) by Shri K. Somaprasad.

CLAUSE 6 — TERM OF OFFICE AND CONDITIONS OF SERVICE OF
CHAIRPERSON AND MEMBERS

SHRI K. SOMAPRASAD (Kerala): Sir, | move:
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(No. 57) That at page 5, lines 38 to 41, be deleted.

The question was put and the motion was negatived.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 8, there are
two Amendments; Amendment (No. 52) by Dr. T. Subbarami Reddy and Amendment
(No. 12) by Shri Shripad Yesso Naik. Dr. T. Subbarami Reddy is not present. Now,
the Minister.

CLAUSE 8 — APPOINTMENT OF SECRETARY, EXPERTS, PROFESSIONALS,
OFFICERS AND OTHER EMPLOYEES OF COMMISSION

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 12) That at page 6, line 26, for the words, “quality assurance”, the word
“accreditation” be substituted.

The question was put and the motion was adopted.
Clause 8, as amended, as added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 9, there is one
Amendment (No. 13) by Shri Shripad Yesso Naik.

CLAUSE 9 — MEETINGS OF COMMISSION
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 13) That at page 7, for lines 1 to 3, the following be substituted, namely:—

“(6) A person who is aggrieved by any decision of the Commission,
except the decision rendered under sub-section (4) of Section 30, may
prefer an appea to the Central Government against such decision within
fifteen days of the communication of such decision.”.

The question was put and the motion was adopted.
Clause 9, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 10, there are
two Amendments; Amendment (No. 53) by Dr. T. Subbarami Reddy and Amendment
(No. 14) by Shri Shripad Yesso Naik. Dr. T. Subbarami Reddy is not present. Now,
the Minister.
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CLAUSE 10 — POWERS AND FUNCTIONS OF COMMISSION
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 14) That at page 7, after line 21, the following be inserted, namely:—

“(ha) frame guidelines for determination of fees and all other charges
in respect of fifty per cent of seats in private medical institutions and
deemed to be Universities which are governed under the provisions of
this Act;”.

The question was put and the motion was adopted.
Clause 10, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 11, there are
two Amendments; Amendments (Nos. 15 and 16) by Shri Shripad Yesso Naik.

CLAUSE 11 — CONSTITUTION AND COMPOSITION OF ADVISORY COUNCIL
FOR INDIAN SYSTEM OF MEDICINE

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 15) That at page 7, for lines 38 and 39, the following be substituted,
namely:—

“in that State, possessing qualifications in the Indian System of
Medicine, to be nominated by that State Government, and one member
to represent each Union territory, who is the Vice-Chancellor of a
University in that Union territory, possessing qualifications in the Indian
System of Medicine,”

(No. 16) That at page 7, for lines 41 to 44, the following be substituted, namely:—

“Provided that where the Vice-Chancellor possessing qualifications in
the Indian System of Medicine is not available, a Dean or a Head of
Faculty possessing qualifications in the Indian System of Medicine shall
be nominated;

(ca) one member to represent each State and each Union territory from
amongst elected members of the State Medical Council of Indian System
of Medicine, to be nominated by that State Medical Council;
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(cb) the Chairman, University Grants Commission;
(cc) the Director, National Assessment and Accreditation Council;”.

The question was put and the motion was adopted.
Clause 11, as amended, was added to the Bill.

SHRI P. BHATTACHARYA (West Bengal): Sir, just one moment. Is it a Bill, or,
is it an amended Bill? It should be made clear by the Minister. He should clear this
to the entire House. My belief is that the Parliamentary Affairs Minister should
scrutinize the entire thing before submitting all these Amendments inside the House
by the Minister. He should make it clear to the Chairman of this House as to how

many Amendments the Minister wants to bring before the House.
(MR. CHAIRMAN in the Chair.)

MR. CHAIRMAN: Bhattacharyaji, you have made your point. In Clause 12, there

are two Amendments; Amendments (Nos. 17 and 18) by the Minister.

CLAUSE 12 — FUNCTIONS OF ADVISORY COUNCIL FOR
INDIAN SYSTEM OF MEDICINE

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 17) That at page 8, line 3, for the words, “training and research”, the words

“training, research and development” be substituted.

(No. 18) That at page 8, line 6, for the words “training and research”, the words

“training, research and development” be substituted.

The question was put and the motion was adopted.
Clause 12, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 13, there is one Amendment (No. 54) by Dr. T.
Subbarami Reddy. He is not present.

Clause 13 was added to the Bill.

MR. CHAIRMAN: In Clause 14, there is one Amendment (No. 19) by the
Minister.
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5.00 P.m.
CLAUSE 14 — NATIONAL ELIGIBILITY-CUM-ENTRANCE TEST
SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 19) That at page 8, after line 35, the following be inserted, namely:—

“(4) The Commission shall specify by regulations the manner of
admission of students to undergraduate courses who are exempted
under sub-section (1).”.

The question was put and the motion was adopted.
Clause 14, as amended, was added to the Bill.

SHRI JAIRAM RAMESH: Sir, there is no Clause 14 here. ...(Interruptions)...

MR. CHAIRMAN: | will go through it. Please sit down. ...(Interruptions)... You
can’'t move away from your seat. You have brought a point to my notice. | will examine
it.

You have made your point. | am capable of understanding what you are saying.

I will attend to that. ...(Interruptions)... In Clause 15, there is one Amendment
(No. 20) by the Minister.

CLAUSE 15 — NATIONAL EXIT TEST
SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 20) That at page 8, after line 45, the following be inserted, namely:—

“(4) Any person with a foreign medica qualification shal have to qudify
National Exit Test for the purpose of obtaining licence to practice as
medical practitioner of Indian System of Medicine and for enrolment in
the Sate Register or the National Register, as the case may be, in such
manner as may be specified by regulations.”

The question was put and the motion was adopted.
Clause 15, as amended, was added to the Bill.
Clauses 16 to 18 were added to the Bill.

...(Interruptions)...



Government [18 March, 2020] Bills 585

MR. CHAIRMAN: You need not tell him and he need not tell you. If there is
anything, that will be told to me. ...(Interruptions)... Please. Don't make any
gesticulation. He is a Member. He has got the right to say. If there is some substance
in what he is saying, | will attend to that. Otherwise, | will be moving on. Please.

This is the House. We must respect each other.

In Clause 19, there are two Amendments, Amendment (No. 55) by Dr. T. Subbarami
Reddy. He is not present. Also, there is one Amendment (No. 21) by the Minister.

...(Interruptions)...
CLAUSE 19 - COMPOSITION OF AUTONOMOUS BOARDS
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 21) That at page 9, for lines 45 and 46, the following be substituted,

namely:—
“and the remaining two Members shall be accreditation experts;”

The question was put and the motion was adopted.
Clause 19, as amended, was added to the Bill.
Clauses 20 to 23 were added to the Bill.

...(Interruptions)...

MR. CHAIRMAN: In Clause 24, there is one Amendment (No. 22) by the
Minister.

CLAUSE 24 — MEETINGS, ETC., OF AUTONOMOUS BOARDS
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 22) That at page 10, line 41, for the words, “sixty days’, the words “thirty
days’ be substituted.

The question was put and the motion was adopted.
Clause 24, as amended, was added to the Bill.
Clauses 25 and 26 were added to the Bill.

...(Interruptions)...
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MR. CHAIRMAN: Please. You also hear what the hon. Members are saying.
...(Interruptions)... In Clause 27, there is one Amendment (No. 23) by the Minister.

CLAUSE 27 — POWERS AND FUNCTIONS OF BOARD OF ETHICS AND
REGISTRATION FOR INDIAN SYSTEM OF MEDICINE

SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 23) That at page 11, after line 47, the following be inserted, namely:—

“(d) exercise appellate jurisdiction with respect to the actions taken by
a State Medical Council under section 30.”

The question was put and the motion was adopted.
Clause 27, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 28, there are two Amendments; Amendment (No. 58)
by Shri K. Somaprasad and Amendment (No. 24) by the Minister. Shri K. Somaprasad,
are you moving your Amendment?

CLAUSE 28 — POWERS AND FUNCTIONS OF MEDICAL ASSESSMENT AND
RATING BOARD FOR INDIAN SYSTEM OF MEDICINE

SHRI K. SOMAPRASAD (Kerala): | move:
(No. 58) That at page 12, lines 14 to 25, be deleted.

The question was put and the motion was negatived.
MR. CHAIRMAN: Now, Amendment (No. 24) by the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 24) That at page 12, line 10, after the words, “new medical ingtitution”, the
words “or to start any postgraduate course or to increase number of
seats,” be inserted.

The question was put and the motion was adopted.
Clause 28, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 29, there are nine Amendments; Amendments
(Nos. 25 to 33) by the Minister.



Gover nment

[18 March, 2020] Bills 587

CLAUSE 29 — PERMISSION FOR ESTABLISHMENT OF

NEW MEDICAL INSTITUTION

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 25) That at page 12, line 38, after the words, “new medica institution”, the

(No.

(No.

(No.

(No.

(No.

(No.

(No.

(No.

26)

27)

28)

29)

30)

31)

)

3)

words “or start any postgraduate course or increase humber of seats’
be inserted.

That at page 13, lines 2 and 3, for the words, “six months’, the words
“three months” be substituted.

That at page 13, after lines 4 and 5, the following be substituted,
namely:—

“Provided that before disapproving such scheme, an opportunity to
rectify the defects, if any, shall be given to the person concerned.”

That at page 13, line 9, for the words, “six months’, the words “three
months” be substituted.

That at page 13, line 11, for the words, “six months’, the words “three
months’ be substituted.

That at page 13, line 13, for the word, “forty-five’, the word “fifteen”
be substituted.

That at page 13, line 14, for the word, “thirty”, the word “seven” be
substituted.

That at page 13, lines 15 and 16, for the word, “forty-five”, the word
“fifteen” be substituted.

That at page 13, line 19, after the words, “any other expert”, the
words “having integrity and experience in medical profession” be
inserted.

The question was put and the motion was adopted.
Clause 29, as amended, was added to the Bill.

MR. CHAIRMAN: There is one Amendment (No. 34) for Insertion of New
Clause 29A by Shri Shripad Yesso Naik.
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INSERTION OF NEW CLAUSE 29A — CRITERIA FOR APPROVING OR
DISAPPROVING SCHEME

SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 34) That at page 13, after line 20, the following be inserted, namely:—

“29A. While approving or disapproving a scheme under section 29, the
Medical Assessment and Rating Board for Indian System of Medicine,
or the Commission, as the case may be, shall take into consideration
the following criteria, namely:—

(a) adequacy of infrastructure and financial resources;

(b) whether adequate academic faculty, non-teaching staff, and other
necessary facilities have been provided to ensure proper functioning
of medical ingtitution or would be provided within the time-limit specified
in the scheme;

(c) whether adequate hospital facilities have been provided or would
be provided within the time-limit specified in the scheme;

(d) such other factors as may be prescribed:

Provided that, subject to the previous approval of the Central
Government, the criteria may be relaxed for the medical ingtitutions which
are set up in such areas as may be specified by the regulations’.

The question was put and the motion was adopted.

MR. CHAIRMAN: In Clause 30, there are two Amendments; Amendments
(Nos. 35 and 36) by Shri Shripad Yesso Naik.

CLAUSE 30 — STATE MEDICAL COUNCIL
SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 35) That at page 13, for lines 46 to 49, the following be substituted, namely:—

“(4) A medical practitioner of Indian System of Medicine who is
aggrieved by the decision of the Board of Ethics and Registration for
Indian System of Medicine, may prefer an appeal to the Commission
within sixty days of communication of such decision.”
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(No. 36) That at page 14, lines 1 and 2 be deleted.

The question was put and the motion was adopted.
Clause 30, as amended, was added to the Bill.
Clause 31 was added to the Bill.

MR. CHAIRMAN: In Clause 32, there is one Amendment (No. 37) by the Minister.

CLAUSE 32 - RIGHTS OF PERSONS TO BE ENROLLED IN NATIONAL
REGISTER AND THEIR OBLIGATIONS THERETO

SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 37) That at page 14, for line 31, the following be substituted, namely:—

“enrolled first in the State Register and subsequently in the National
Register maintained under this Act.”

The question was put and the motion was adopted.
Clause 32, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 33, there is one Amendment (No. 38) by the Minister.
CLAUSE 33 — RIGHTS OF PERSONS TO PRACTICE

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 38) That at page 15, lines 12 to 14 be deleted.

The question was put and the motion was adopted.
Clause 33, as amended, was added to the Bill.
Clauses 34 to 48 were added to the Bill.

MR. CHAIRMAN: In Clause 49, there is one Amendment (No. 39) by the Minister.
CLAUSE 49 — COGNIZANCE OF OFFENCES
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 39) That at page 19, line 27, for the word, “Ethic”, the word “Ethics’ be
substituted.

The question was put and the motion was adopted.
Clause 49, as amended, was added to the Bill.
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MR. CHAIRMAN: In Clause 50, there is one Amendment (No. 40) by the Minister.

CLAUSE 50 - POWER OF CENTRAL GOVERNMENT TO SUPERSEDE
COMMISS ON

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 40) That at page 19, line 36, for the words, “one year”, the words “six
months” be substituted.

The question was put and the motion was adopted.
Clause 50, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 51, there is one Amendment (No. 41) by the Minister.

CLAUSE 51 —JOINT SITTINGS OF COMMISSION, NATIONAL COMMISSION
FOR HOMOEOPATHY, NATIONAL COMMISSION FOR YOGA AND
NATUROPATHY AND NATIONAL MEDICAL COMMISS ON

SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 41) That at page 20, line 19, the words, “Yoga and Naturopathy” be deleted.

The question was put and the motion was adopted.
Clause 51, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 52, there is one Amendment (No. 42) by the Minister.

CLAUSE 52 — STATE GOVERNMENT TO PROMOTE PRIMARY
HEALTHCARE IN RURAL AREAS

SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 42) That at page 20, for lines 26 to 28, the following be substituted, namely:-

“52. Every State Government may, for the purposes State

of addressing or promoting public health, take Government
necessary measures to enhance the capacity of the to promote
Public health

healthcare professionals.”

The question was put and the motion was adopted.
Clause 52, as amended, was added to the Bill.
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MR. CHAIRMAN: If there is an Amendment, | will read that. ...(Interruptions)...
If it is not listed, what can | do? In Clause 53, there are two Amendments, Amendments
(Nos. 43 and 44) by the Minister.

CLAUSE 53 - POWER TO MAKE RULES
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 43) That at page 20, for lines 36 to 38, the following be substituted,

namely:—

“(b) the manner of appointing members under clause (c) of sub-section

(4) of section 4;”
(No. 44) That at page 21, after line 10, the following be inserted, namely:—
“(ia) the other factors under clause (d) of section 29A;"

The question was put and the motion was adopted.
Clause 53, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 54, there are four Amendments; Amendments
(Nos. 45 to 48) by the Minister.

CLAUSE 54 - POWER TO MAKE REGULATIONS
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 45) That at page 22, after line 2, the following be inserted, namely:—

“(ia) the manner of admission of students to undergraduate courses

under sub-section (4) of section 14;”
(No. 46) That at page 22, after line 5, the following be inserted, namely:-

“(ja) the manner in which a person with foreign medical qualification
shall qualify National Exit Test under sub-section (4) of section 15;”

(No. 47) That at page 22, after line 47, the following be inserted, namely:—

“(zad) the areas in respect of which criteria may be relaxed under the

proviso to section 29A;"
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[Shri Shripad Yesso Naik]
(No. 48) That at page 23, lines 16 to 18, be deleted.

The question was put and the motion was adopted.
Clause 54, as amended, was added to the Bill.
Clauses 55 to 58 were added to the Bill.

MR. CHAIRMAN: In Clause 1, there is one Amendment (No. 3) by the Minister.
CLAUSE 1 - SHORT TITLE, EXTENT AND COMMENCEMENT
SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 3) That at page 1, line 5 for the figure “2019”, the figure “2020" be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. CHAIRMAN: In the Enacting Formula, there is one Amendment (No. 2) by
the Minister.
ENACTING FORMULA

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 2) That at page 1, the Enacting formula for the words, “Sixty-ninth”, the
words “Seventy-first” be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

MR. CHAIRMAN: In the Long Title, there is one Amendment (No. 1) by the
Minister.
LONG TITLE

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 1) That at page 1, in the long title after the word, “accessible’, the word
“affordable” be inserted.

The question was put and the motion was adopted.
The Long Title, as amended, was added to the Bill.
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MR. CHAIRMAN: After al the clauses have been disposed of, now, the Minister
to move that the Bill, as amended, be passed.

SHRI SHRIPAD YESSO NAIK: Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: One minute. Mr. Jairam Ramesh, what were you saying? You
said that Clause 14 is not there in the Bill.

SHRI JAIRAM RAMESH: Sir, first of all, we are dealing with two separate
Bills.

MR. CHAIRMAN: | am coming to the second Bill now.

SHRI JAIRAM RAMESH: Yes, Sir. | may have taken second Bill’s Amendments
in the first Bill. The mistake may have been mine. | am going to check it and | will
get back to you. But, Sir, the point is, every Clause is being amended.

...(Interruptions)... We don't know what is there. ...(Interruptions)...

MR. CHAIRMAN: This is the system if the Government wants to amend it.

...(Interruptions)...
sit sfiule o= AS®: WX, 9 Amendments 99 include &X faT ¥l

st wvmafer: siiure o9 A8e o, o 99 @ orgafd & fedt @1 T8 arer
¥, 9 9 WA & A A< & | Opposition or supposition, this is the position which
you have to understand. Only the Chair permits. | understand that there are so many
Clauses which are being amended. Naturally, the Members also get confused
sometimes. | don’'t deny that. Sometimes, it happens. But when there are so many
Amendments, the system of democracy is that you have to move every Amendment,

discuss it and then dispose it of. That is the system.

| shall now put the Motion for reference of the National Commission for
Homoeopathy Bill, 2019 to a Select Committee of Rajya Sabha moved by Shri Husain

Dalwai to vote.

The question was put and the motion was negatived.
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MR. CHAIRMAN: We shall now take up consideration of the Nationa Commission
for Homoeopathy Bill, 2019. The question is:

That the Bill to provide for a medical education system that improves access to
quality and affordable medical education, ensures availability of adequate and high
quality Homoeopathy medical professionals in all parts of the country; that
promotes equitable and universal healthcare that encourages community health
perspective and makes services of Homoeopathy medical professionals accessible
to all the citizens; that promotes national health goals; that encourages
Homoeopathy medical professionals to adopt latest medical research in their work
and to contribute to research; that has an objective periodic and transparent
assessment of medical institutions and facilitates maintenance of a Homoeopathy
medical register for India and enforces high ethical standards in all aspects of
medical services; that is flexible to adapt to the changing needs and has an
effective grievance redressal mechanism and for matters connected therewith or

incidental thereto, be taken into consideration.
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill. In Clause 2, there is one Amendment (No. 4) by the Minister.

CLAUSE 2 — DEFINITIONS
SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 4) That at page 2, for line 13, the following be substituted, namely:—

“the use of biochemic remedies supplemented by such modern advances,
scientific and technological development as the Commission may, in
consultation with the Central Government, declare by notification from

time to time;”.

The question was put and the motion was adopted.

Clause 2, as amended, was added to the Bill.

SHRI JAIRAM RAMESH: Sir, | have one question. | am looking at Amendments
in the Homeopathy Bill.
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MR. CHAIRMAN: Can we come to that particular Amendment?
SHRI JAIRAM RAMESH: Yes, in the Homeopathy Bill.

MR. CHAIRMAN: Which Amendment in the Homeopathy Bill? | am now at

Clause 2.

SHRI JAIRAM RAMESH: You just now said that Clause 2. Why are you not
taking Clause 1?

MR. CHAIRMAN: Clause 1 would be taken at the end.
SHRI JAIRAM RAMESH: Would you come to Clause 1 at the end?

MR. CHAIRMAN: That is the system. | also got the same doubt. Now, we shall
take up Clause 3.
Clause 3 was added to the Bill.

MR. CHAIRMAN: If first Amendment is carried, the other things do not follow.
In Clause 4, there are 14 Amendments, Amendments (Nos. 44 to 47) by Dr. T. Subbarami
Reddy, Amendments (Nos. 53 to 57) by Shri Binoy Viswam, Amendments (Nos. 67
to 68) by Shri K.K. Ragesh and Amendments (Nos. 5 to 7) by the Minister. Now, Dr.
T. Subbaramy Reddy, not present. Shri Binoy Viswam, not pressing. Shri K.K. Ragesh,

are you moving?

SHRI K.K. RAGESH: Sir, this is on the increase of State representation. | move

the Amendments.
CLAUSE 4 — COMPOSITION OF COMMISSION
SHRI K.K. RAGESH (Keraa): Sir, | move:

(No. 67) That at page 3, line 38, for the word “five”, the word “ten” be
substituted.

(No. 68) That at page 3, line 41, for the word “four”, the word “six” be
substituted.

The question was put and the motion was negatived.

MR. CHAIRMAN: Now, the Minister.
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SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 5) That at page 3, line 14, for the word “twelve’, the word “nineteen” be
substituted.

(No. 6) That at page 3, line 38, for the word “five”, the word “ten” be
substituted.

(No. 7) That at page 3, for lines 41 to 43, the following be substituted, namely:-

“(c) six members to be appointed from amongst the nominees of the
States and Union territories, under clause (d) of sub-section (2) of
section 11, of the Advisory Council for a term of two years in such
manner as may be prescribed.”.

The question was put and the motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 and 6 were added to the Bill.

MR. CHAIRMAN: When a Minister says that Amendment is moved, that means,
| have permitted. He is moving the Amendment. In Clause 7, there is one Amendment
(No. 58) by Shri Binoy Viswam. Are you moving?

CLAUSE 7 - REMOVAL OF CHAIRPERSON AND MEMBERS OF
COMMISS ON

SHRI BINOY VISWAM (Kerda): Sir, | move:

(No. 58) That at page 5, line 24, for the words “by order”, the words “after
judicious consultation” be substituted.

The question was put and the motion was negatived.
Clause 7 was added to the Bill.

MR. CHAIRMAN: In Clause 8, there are two Amendments; Amendment (No. 48)
by Dr. T. Subbarami Reddy and Amendment (No. 8) by the Minister. Dr. T. Subbarami
Reddy, not present. Now, the Minister.

CLAUSE 8 — APPOINTMENT OF SECRETARY, EXPERTS, PROFESSIONALS,
OFFICERS AND EMPLOYEES OF COMMISS ON

SHRI SHRIPAD YESSO NAIK: Sir, | move
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(No. 8) That at page 6, line 10, for the words “quality assurance”, the word
“accreditation” be substituted.

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 9, there are two Amendments; Amendment (No. 69)
by Shri K.K. Ragesh and Amendment (No. 9) by the Minister. Shri Ragesh, are you
moving?

SHRI K.K. RAGESH: Sir, again, the Centre has been made the appellate authority
here. So, I am moving the Amendment.

CLAUSE 9 - MEETINGS OF COMMISSION
SHRI K.K. RAGESH: Sir, | move:

(No. 69) That at page 6, line 33, for the words “Central Government”, the words
“Medical Appellate Tribunal for Indian System of Medicine and
Homeopathy” be substituted.

The question was put and the motion was negatived.
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 9) That a page 6, for lines 32 to 34, the following be substituted, namely:—

“(6) A person who is aggrieved by any decision of the Commission,
except the decision rendered under sub-section (4) of section 30, may
prefer an appea to the Central Government against such decision within
fifteen days of the communication of such decision.”.

The question was put and the motion was adopted.
Clause 9, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 10, there are three Amendments. The Leader of the
Opposition and Anandji, we have to think about this. Members give Amendments.
It comes in the Business and they are not there. So, naturally, we do not take them
up for consideration. | understand that. That is the position. Should it be continued
in future also? Just apply your minds. The Leader of the House and others also, think
about it.



598 Government [RAJYA SABHA] Bills
SHRI ANAND SHARMA (Himacha Pradesh): Sir, the Member is a bit depressed.
He is retiring.

MR. CHAIRMAN: That is okay. | am not mentioning about him individualy.
| am talking of this system. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Sir, he is a favourite Member of yours.

MR. CHAIRMAN: No, no. Every Member of this House is a favourite Member
of mine. And favouritism varies in degrees depending on their performance.

Conduct and performance. In Clause 10, there are three Amendments; Amendment
(No. 49) by Dr. T. Subbarami Reddy and Amendments (Nos. 10 and 11) by Shri Shripad
Yesso Naik. Dr. T. Subbarami Reddy is not present. Now, Shripad Yesso Naik.

CLAUSE 10 — POWERSAND FUNCTIONS OF COMMISSION
SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 10) That at page 6, line 37, for the word “necessary, in”, the words
“necessary regulations in” be substituted.

(No. 11) That at page 7, after line 5, the following be inserted, namely:—

“(ha) frame guidelines for determination of fees and all other charges
in respect of fifty per cent of seats in private medical institutions and
deemed to be Universities which are governed under the provisions of
this Act;”

The question was put and the motion was adopted.
Clause 10, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 11, there are four Amendments, Amendment (No. 50)
by Dr. T. Subbarami Reddy, Amendment (No. 59) by Shri Binoy Viswam and
Amendments (Nos. 12 and 13) by Shripad Yesso Naik. Dr. T. Subbarami Reddy is not
present. Shri Binoy Viswam, are you moving the Amendment?

CLAUSE 11 — CONSTITUTION AND COMPOSITION OF ADVISORY
COUNCIL FOR HOMOEOPATHY

SHRI BINOY VISWAM: Sir, | move:

(No. 59) That at page 7, line 19, after the word “Council”, the words “who shall
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be of administrative ability, impeccable integrity and scientific temper”
be inserted.

MR. CHAIRMAN: Now, Shri Shripad Yesso Naik.

SHRI SHRIPAD YESSO NAIK: Sir, | move.

(No. 12) That a page 7, for lines 22 and 23, the following be substituted, namely:—

(No. 13)

“in that State, possessing qualifications in Homoeopathy, to be
nominated by that State Government, and one member to represent each
Union territory, who is the Vice-Chancellor of a University in that Union

territory, possessing qualifications in Homoeopathy, to”.
That at page 7, for lines 25 to 28, the following be substituted, namely:—

“Provided that where the Vice-Chancellor possessing qualifications in
Homoeopathy is not available, a Dean or Head of Faculty possessing
qualifications in Homoeopathy shall be nominated,;

(ca) one member to represent each State and each Union territory from
amongst elected members of the State Homoeopathy Medical Council,
to be nominated by that State Medical Council;

(cb) the Chairman, University Grants Commission;

(cc) the Director, National Assessment and Accreditation Council;”.

MR. CHAIRMAN: | shall now put Amendment (No. 59) moved by Shri Binoy
Viswam to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put Amendments (Nos. 12 and 13) moved by Shri
Shripad Yesso Naik to vote. The question is:

(No. 12)

That a page 7, for lines 22 and 23, the following be substituted, namely:-

“in that State, possessing qualifications in Homoeopathy, to be
nominated by that State Government, and one member to represent each
Union territory, who is the Vice-Chancellor of a University in that Union

territory, possessing qualifications in Homoeopathy, to”.
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(No. 13) That at page 7, for lines 25 to 28, the following be substituted,
namely:-

“Provided that where the Vice-Chancellor possessing qualifications in
Homoeopathy is not available, a Dean or Head of Faculty possessing
qualifications in Homoeopathy shall be nominated;

(ca) one member to represent each State and each Union territory from
amongst elected members of the State Homoeopathy Medical Council,
to be nominated by that State Medical Council;

(cb) the Chairman, University Grants Commission;
(cc) the Director, National Assessment and Accreditation Council;”.

The motion was adopted.
Clause 11, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 12, there are two Amendments; Amendments (Nos.
14 and 15) by Shri Shripad Yesso Naik.

CLAUSE 12 — FUNCTIONS OF ADVISORY COUNCIL FOR HOMOEOPATHY
SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 14) That at page 7, line 35, for the words “research and training”, the words

“training, research and development” be substituted.

(No. 15) That at page 7, line 39, for the words “training and research”, the words

“training, research and development” be substituted.

The question was put and the motion was adopted.
Clause 12, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 13, there is one Amendment (No. 51) by Dr. T.
Subbarami Reddy; not present.

Clause 13 was added to the Bill.

MR. CHAIRMAN: In Clause 14, there is one Amendment (No. 60) by Shri Binoy
Viswam. Are you moving the Amendment?
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CLAUSE 14 — NATIONAL ELIGIBILITY-CUM-ENTRANCE TEST
SHRI BINOY VISWAM: Sir, | move:

(No. 60) That at page 8, line 9, for the words “other languages’, the words “other
regional languages’ be substituted.

The question was put and the motion was negatived.
Clause 14 was added to the Bill.

MR. CHAIRMAN: In Clause 15, there are two Amendments; Amendment (No. 61)
by Shri Binoy Viswam and Amendment (No. 16) by Shri Shripad Yesso Naik. Shri
Viswam, are you moving the Amendment?

CLAUSE 15 - NATIONAL EXIT TEST
SHRI BINOY VISWAM: Sir, | move:

(No. 61) That at page 8, line 23, for the words “other languages’, the words
“other regional languages’ be substituted.

MR. CHAIRMAN: Now, Shri Shripad Yesso Naik.
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 16) That at page 8, after line 27, the following be inserted, namely:—

“(4) Any person with a foreign medica qualification shall have to quaify
National Exit Test for the purpose of obtaining licence to practice
Homoeopathy as medical practitioner of Homoeopathy and for enrolment
in the State Register or the National Register, as the case may be, in
such manner as may be specified by regulations”.

MR. CHAIRMAN: | shall now put Amendment (No. 61) moved by Shri Binoy
Viswam to vote.
The motion was negatived.

MR. CHAIRMAN: | shal now put Amendment (No. 16) moved by Shri Shripad
Yesso Naik to vote. The question is:

(No. 16) That at page 8, after line 27, the following be inserted, namely:-

“(4) Any person with a foreign medical quaification shall have to quaify
National Exit Test for the purpose of obtaining licence to practice
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Homoeopathy as medical practitioner of Homoeopathy and for enrolment
in the State Register or the National Register, as the case may be, in
such manner as may be specified by regulations”.

The motion was adopted.
Clause 15, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 16, there is one Amendment (No. 62) by Shri Binoy
Viswam. Are you moving the Amendment?

CLAUSE 16 — POST-GRADUATE NATIONAL ENTRANCE TEST
SHRI BINOY VISWAM: Sir, | move:

(No. 62) That at page 8, line 32, for the words “other languages’, the words
“other regional languages’ be substituted.

The question was put and the motion was negatived.
Clause 16 was added to the Bill.
Clause 17 was added to the Bill.

MR. CHAIRMAN: In Clause 18, there are two Amendments; Amendment (No. 63)
by Shri Binoy Viswam and Amendment (No. 70) by Shri K.K. Ragesh. Shri Binoy

Viswam, are you moving the Amendment?
CLAUSE 18 — CONSTITUTION OF AUTONOMOUS BOARDS
SHRI BINOY VISWAM: Sir, | move;
(No. 63) That at page 9, line 7, be deleted.
SHRI K.K. RAGESH: Sir, | move;
(No. 70) That at page 9, after line 8, the following be inserted, namely:—

“(d) Medical Appellate Tribunal for Indian System of Medicine and
Homoeopathy.”.

MR. CHAIRMAN: | shall now put Amendment (No. 63) moved by Shri Binoy

Viswam to vote.

The motion was negatived.
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MR. CHAIRMAN: | shall now put Amendment (No. 70) moved by Shri K.K.
Ragesh to vote.
The motion was negatived.
Clause 18 was added to the Bill.

MR. CHAIRMAN: In Clause 19, there are three Amendments;, Amendment
(No. 64) by Shri Binoy Viswam, Amendment (No. 71) by Shri K.K. Ragesh and
Amendment (No. 17) by Shri Shripad Yesso Naik. Shri Binoy Viswam, are you moving

the Amendment?
CLAUSE 19 — COMPOSITION OF AUTONOMOUS BOARDS
SHRI BINOY VISWAM: Sir, | move:
(No. 64) That at page 9, lines 15 to 19, be deleted.
MR. CHAIRMAN: Now, Shri K.K. Ragesh. Are you moving your Amendment?
SHRI K.K. RAGESH: Sir, | move:
(No. 71) That at page 9, after line 24, the following be inserted, namely:—

“The Medical Appellate Tribunal for Indian System of Medicine and
Homeopathy shall consist of a Chairperson, who shall be a sitting or
retired Judge of the Supreme Court or a Chief Justice of a High Court,
and four other members who shall have special knowledge in the medical
profession and education, Indian Systems of Medicine, Homeopathy,
and health administration.”.

MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 17) That at page 9, for lines 18 and 19, the following be substituted,
namely:—

“be an accreditation expert;”.

MR. CHAIRMAN: | shal first put the Amendment moved by Shri Binoy Viswam

to vote.
The motion was negatived.
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MR. CHAIRMAN: | shall now put the Amendment moved by Shri K.K. Ragesh

to vote.
The motion was negatived.

MR. CHAIRMAN: | shall now put the Amendment (No. 17) moved by the
Minister, Shri Shripad Yesso Naik, to vote. The question is:

(No. 17) That at page 9, for lines 18 and 19, the following be substituted,

namely:—
“be an accreditation expert;”.

The motion was adopted.
Clause 19, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 20, there is one Amendment (No. 72) by Shri K.K.
Ragesh.

DR. BANDA PRAKASH: Sir,...(Interruptions)...
MR. CHAIRMAN: You have not given any Amendment. ...(Interruptions)...

DR. BANDA PRAKASH: Sir, thisis list that they have supplied. For Clauses 17
and 18, there is no Amendment. Sir, | am bringing this to your kind notice.

MR. CHAIRMAN: Right; | will go through it. Shri K.K. Ragesh, are you moving
the Amendment?

CLAUSE 20 - SEARCH COMMITTEE FOR APPOINTMENT OF
PRESIDENT AND MEMBERS

SHRI K.K. RAGESH: Sir, | move:

(No. 72) That at page 9, line 34, after the words “Autonomous Boards’ the words
“Medical Appellate Tribunal for Indian System of Medicine and
Homeopathy” be inserted.

The question was put the motion was negatived.
Clause 20 was added to the Bill.

MR. CHAIRMAN: In Clause 21, there are two Amendments, Amendment (No. 65)
by Shri Binoy Viswam and Amendment (No. 18) by the Minister. Shri Binoy Viswam,

are you moving the Amendment?
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CLAUSE 21 — TERM OF OFFICE AND CONDITIONS OF SERVICE OF
PRESIDENT AND MEMBERS

SHRI BINOY VISWAM: Sir, | move:

(No. 65) That at page 9, line 37, for the words “four years’, the words “three
years’ be substituted.

The question was put the motion was negatived.
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 18) That at page 9, line 36, for the word “held”, the word “hold” be
substituted.

The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 22, there is one Amendment (No. 66) by Shri Binoy
Viswam. Are you moving the Amendment?

CLAUSE 22 — ADVISORY COMMITTEES OF EXPERTS
SHRI BINOY VISWAM: Sir, | move:
(No. 66) That at page 10, lines 1 to 4, be deleted.

The question was put and the motion was negatived.
Clause 22 was added to the Bill.
Clause 23 was added to the Bill.

MR. CHAIRMAN: In Clause 24, there is one Amendment (No. 19) by the Minister.
Are you moving the Amendment?

CLAUSE 24 — MEETINGS OF AUTONOMOUS BOARDS
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 19) That at page 10, line 17, for the words “sixty days’, the words “thirty
days’ be substituted.

The question was put and the motion was adopted.
Clause 24, as amended, was added to the Bill.
Clause 25 was added to the Bill.
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MR. CHAIRMAN: In Clause 26, there is one Amendment (No.52) by Dr. T.
Subbarami Reddy. He is not present.

Clause 26 was added to the Bill.
MR. CHAIRMAN: In Clause 27, there is one Amendment (No. 20) by the Minister.

CLAUSE 27 — POWERS AND FUNCTIONS OF BOARD OF ETHICS AND
REGISTRATION FOR HOMOEOPATHY

SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 20) That at page 11, after line 19, the following be inserted, namely:-

“(d) exercise appellate jurisdiction with respect to the actions taken by
a State Medical Council under Section 30.”.

The question was put and motion was adopted.
Clause 27, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 28, there is one Amendment (No. 21) by the Minister.

CLAUSE 28 — POWERS AND FUNCTIONS OF MEDICAL ASSESSMENT AND
RATING BOARD FOR HOMOEOPATHY

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 21) That at page 11, line 28, after the words “new medica institution”, the
words “or to start any postgraduate course or to increase number of
seats,” be inserted.

The question was put and motion was adopted.
Clause 28, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 29, there are nine Amendments, Amendments (No.22
to No.30) by the Minister. Are you moving the Amendments?

CLAUSE 29 — PERMISSION FOR ESTABLISHMENT OF NEW MEDICAL
INSTITUTION

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 22) That at page 12, line 8, after the words “new medical institution”, the
words “or start any postgraduate course or increase number of seats’

be inserted.
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(No. 23) That at page 12, lines 20 and 21, for the words “six months’, the words
“three months” be substituted.

(No. 24) That at page 12, for lines 22 and 23, the following be substituted,
namely:—

“Provided that before disapproving such scheme, an opportunity to
rectify the defects, if any, shall be given to the person concerned.”.

(No. 25) That at page 12, line 27, for the words “six months’, the words “three
months” be substituted.

(No. 26) That at page 12, line 29, for the words “six months’, the words “three
months” be substituted.

(No. 27) That at page 12, line 31, for the word “forty-five”, the word “fifteen”
be substituted.

(No. 28) That at page 12, line 32, for the word “thirty”, the word “seven” be
substituted.

(No. 29) That at page 12, line 34, for the word “forty-five”, the word “fifteen”
be substituted.

(No. 30) That at page 12, line 37, after the words “any other expert”, the words
“having integrity and experience in medical profession” be inserted.

The question was put the motion was adopted.
Clause 29, as amended, was added to the Bill.

MR. CHAIRMAN: Now, there is one Amendment (No.31) for insertion of New
Clause 29A by the Minister.

INSERTION OF NEW CLAUSE 29A — CRITERIA FOR APPROVING OR
DISAPPROVING SCHEME

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 31) That at page 12, after line 38, the following new clause be inserted,
namely:—

“29A. While approving or disapproving a scheme under section 29, the
Medical Assessment and Rating Board for Homoeopathy, or the
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Commission, as the case may be, shall take into consideration the
following criteria, namely:—

(a) adequacy of infrastructure and financial resources;

(b) whether adequate academic faculty, non-teaching staff and other
necessary facilities have been provided to ensure proper functioning
of medical ingtitution or would be provided within the time-limit specified
in the scheme;

(c) whether adequate hospital facilities have been provided or would
be provided within the time-limit specified in the scheme;

(d) such other factors as may be prescribed:

Provided that, subject to the previous approval of the Central
Government, the criteria may be relaxed for the medical ingtitutions which
are set up in such areas as may be specified by the regulations.”

The question was put and the motion was adopted.
New Clause 29A was added to the Bill.

MR. CHAIRMAN: In Clause 30, there is one Amendment (No. 32) by the Minister.
CLAUSE 30 - STATE MEDICAL COUNCILS

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 32) That at page 13, for lines 15 to 19, the following be substituted, namely:—

“(4) A medical practitioner of Homoeopathy who is aggrieved by the
decision of the Board of Ethics and Registration for Homoeopathy, may
prefer an appea to the Commission within sixty days of communication
of such decision.”.

The question was put and the motion was adopted.
Clause 30, as amended, was added to the Bill.
Clause 31 was added to the Bill.

MR. CHAIRMAN: In Clause 32, there is one Amendment (No. 33) by the Minister.
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CLAUSE 32 — RIGHTS OF PERSONS TO BE ENROLLED IN NATIONAL
REGISTER AND THEIR OBLIGATIONS THERETO

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 33) That at page 14, lines 8 and 9, for the words “enrolled in the National
Register”, the words “enrolled first in the State Register and
subsequently in the National Register” be substituted.

The question was put and the motion was adopted.
Clause 32, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 33, there is one Amendment (N0.34) by the Minister.
CLAUSE 33 — RIGHTS OF PERSONS TO PRACTICE

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 34) That at page 14, lines 33 to 35, be deleted.

The question was put and the motion was adopted.
Clause 33, as amended,was added to the Bill.
Clauses 34 to 44 were added to the Bill.

MR. CHAIRMAN: In Clause 45, there is one Amendment (No.73) by Shri K.K.
Ragesh. Are you moving the Amendment?

CLAUSE 45 — OBLIGATION OF UNIVERSITIES AND MEDICAL
INSTITUTIONS

SHRI K.K. RAGESH: Sir, | move:
(No. 73) That at page 18, after line 23, the following be inserted, namely:—

“(2) Every university and medical institutions covered under this Act
shall ensure that fee for at least fifty per cent of seats shall be at par
with the fees of Government medical colleges.”.

The question was put and the motion was negatived.
Clause 45 was added to the Bill.
Clauses 46 to 48 were added to the Bill.

MR. CHAIRMAN: In Clause 49, there is one Amendment (No. 35) by the Minister.
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CLAUSE 49 - COGNIZANCE OF OFFENCES

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 35) That at page 19, line 3, for the word “Ethic”, the word “Ethics’ be
substituted.

The question was put and the motion was adopted.
Clause 49, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 50, there is one Amendment (No. 36) by the
Minister.

CLAUSE 50 - POWER OF CENTRAL GOVERNMENT TO SUPERSEDE
COMMISS ON

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 36) That at page 19, line 11, for the words “one year”, the words “six
months” be substituted.

The question was put and the motion was adopted.
Clause 50, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 51, there is one Amendment (No. 37) by the
Minister.

CLAUSE 51 - JOINT SITTINGS OF COMMISSION, NATIONAL COMMISSION
FOR INDIAN SYSTEMS OF MEDICINE, NATIONAL COMMISSION FOR
YOGA AND NATUROPATHY AND NATIONAL MEDICAL COMMISSION

SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 37) That at page 19, line 42, the words “Yoga and Naturopathy” be deleted.

The question was put and the motion was adopted.
Clause 51, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 52, there are two Amendments, Amendment (No. 74)
by Shri Husain Dalwai, Shrimati Viplove Thakur, Shri Madhusudan Mistry, Shri B.K.
Hariprasad, Shri Tiruchi Siva and Shri M. Shanmugam and Amendment (No. 38) by

the Minister. Husain Dalwaiji, are you moving the Amendment?
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CLAUSE 52 - STATE GOVERNMENT TO PROMOTE PRIMARY
HEALTHCARE IN RURAL AREAS

SHRI HUSAIN DALWALI: Sir, | move:

(No. 74) That at page 20, for lines 1 to 3 and marginal heading, the following
be substituted, namely:—

“52. Every State Government may, for the purpose of addressing or
promoting public healthcare, take necessary measures including the
integration of different systems of medicines to enhance the capacity
of the healthcare professionals and, if necessary, amend the relevant
State law accordingly.”

The question was put and the motion was negatived.
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 38) That at page 20, for lines 1 to 3, the following be substituted, namely:—

“52. Every State Government may, for the purposes of  State
Government

to promote
measures to enhance the capacity of the healthcare  pyplic health

addressing or promoting public health, take necessary

professionals.”.

The question was put and the motion was adopted.
Clause 52, as amended, was added to the Bill.

MR. CHAIRMAN: In, Clause 53, there are two Amendments; Amendments
(Nos. 39 and 40) by Shri Shripad Yesso Naik.

CLAUSE 53 - POWER TO MAKE RULES
SHRI SHRIPAD YESSO NAIK: Sir, | move:
(No. 39) That at page 20, for lines 11 to 13, the following be substituted, namely:—

“(b) the manner of appointing members under clause (c) of sub-section
(4) of section 4;”.
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(No. 40) That at page 20, after line 29, the following be inserted, namely:—
“(ia) the other factors under clause (d) of section 29A;".

The question was put and the motion was adopted.
Clause 53, as amended, was added to the Bill.

MR. CHAIRMAN: In, Clause 54, there are three Amendments; Amendments
(Nos. 41 to 43) by Shri Shripad Yesso Naik.

CLAUSE 54 — POWER TO MAKE REGULATIONS
SHRI SHRIPAD YESSO NAIK: Sir, | move
(No. 41) That at page 21, after line 26, the following be inserted, namely:—

“(ja) the manner in which a person with foreign medical qualification
shall qualify National Exit Test under sub-section (4) of section 15;”

(No. 42) That at page 22, after line 21, the following be inserted, namely:—

“(zad) the areas in respect of which criteria may be relaxed under the
proviso to section 29A;".

(No. 43) That at page 22, lines 37 to 39 be deleted.

The question was put and the motion was adopted.
Clause 54, as amended, was added to the Bill.
Clauses 55 to 58 were added to the Bill.

MR. CHAIRMAN: If the Chairman has to read three times, and again approve
it three times, and if he has the stamina, Members who are in such a big number,
their voice should be a little louder. Now, in Clause 1, there is one Amendment
(No. 3) by Shri Shripad Yesso Naik.

CLAUSE 1 —-SHORT TITLE, EXTENT AND COMMENCEMENT
SHRI SHRIPAD YESSO NAIK: Sir, | move

(No. 3) That at page 1, line 4, for the figure “2019", the figure “2020" be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.
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MR. CHAIRMAN: In, the Enacting Formula, there is one Amendment (No. 2) by
Shri Shripad Yesso Naik.
ENACTING FORMULA

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 2) That at page 1, line 1, for the word “Sixty-ninth”, the word “ Seventy-
first” be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

MR. CHAIRMAN: In, the Long title, there is one Amendment (No. 1) by Shri
Shripad Yesso Naik.
LONG TITLE

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 1) That at page 1, in long title, after the word “accessible’, the words “and
affordable” be inserted.

The question was put and the motion was adopted.
The Long Title, as amended, was added to the Bill.

MR. CHAIRMAN: Whatever amendments have come to my notice, | have put
al of them for discussion and vote. Now, al the Clauses have been disposed off.
Now, Mr. Minister to move that the Bill, as amended, be passed.

SHRI SHRIPAD YESSO NAIK: Sir, move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: | think this is the Bill which has got the longest amendments
that somebody has to study.

SHRI JAIRAM RAMESH: This is the Bill which has extraordinary large number
of amendments. | can understand from where the amendments are coming; from the
recommendations of the Standing Committee, absolutely no problem. Some of the
amendments have come from the Report of the Standing Committee. But, Sir, the
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changes, the amendments go beyond the Standing Committee's recommendations and
almost every Clause, in both the Bills, has undergone some modification. Sir, this is
a very unsatisfactory way of looking at Bills.

MR. CHAIRMAN: The Bill is passed.

DISCUSSION ON THE WORKING OF THE MINISTRY OF MICRO,
SMALL AND MEDIUM ENTERPRISES

MR. CHAIRMAN: Now, we will take up discussion on the working of the Ministry
of Micro, Small and Medium Enterprises. Shri T.K.S. Elangovan...(Interruptions)... We
shall sit a little late also. We will take up this. We have two more Ministries to be
discussed. The other House is sitting till 12 O’clock. Please...(Interruptions)... No, no;
it is for the Chair to decide. Don’'t make comments and counter comments. Shri T.K.S.

Elangovan.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, | thank you for giving me an
opportunity to initiate the discussion on the working of the Ministry of Micro, Small
and Medium Enterprises. Sir, the purpose of the MSMEs is to take economy to the
rural areas, to the backward areas, and to the areas where we need economic activity
beyond agriculture. But, today, this sector is ignored by the Government. | can quote
from the Budget of 2018-19. Sir, the Budget Estimates for 2018-19 for MSMEs was
* 1,215.06 crores; whereas, in the Revised Estimates, it has been reduced to * 1,097.40
crores. Why has the Government revised it at a lower rate when it should have
increased the allocation? That is one question. Sir, the mgjor problem with the MSMEs
is that they need funds. They need funds for upgradation of technology; they need
funds for marketing; they need funds for training their people. But, the banks are not
willing to fund these MSMEs. They are ready to fund major industries who take the
money and run away. Whereas, these people, who want to give employment, instead
of seeking employment, by investing their money from their own pockets and expecting
the banks to support them, many of these industries are not supported by banks.
That is the problem. | can quote one case in Tamil Nadu. We have SIDCO, Small
Industry Development Corporation Industrial Estate in Tamil Nadu. In 2015 floods in
Tamil Nadu, that industrial estate was inundated and many of these factories could



